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(Q. 221)
SHRI C. SIVASAMI : Madam Speaker, from the reply of the hon. Minister, it

seems that Indian shipyard have the capacity to build ships of various types. The
Shipbuilding Industry can contribute to the economic development and also
generate employment. I would like to know from the hon. Minister whether there
is any well thought out plan for the development of the Indian Shipbuilding
Industry.

SHRI G..K.VASAN: Madam, I would like to inform the hon. Member that the
Government has come out with the Maritime Agenda 2020 which is a perspective
plan to the Shipping Ministry which provides roadmap to the development of ports,
shipping and IWT. This is to set the agenda to see that our ports are at par with
international level. To achieve the agenda, we have set the goal for ourselves in
the Ministry of Shipping. This is to achieve the global market share of five per
cent in ship building by 2020 to develop a strong ancillary base in the country by
2020 and to generate employment as the Member just now told for about 2.5
million people which 0.5 million people are directly employed and 2 million
people are indirectly employed in the core ship building as well as ancillary and
supporting industry sector. The most important aspect in this is to develop the
R&D facilities and design capabilities of the commercial shipbuilding and to be
self-sufficient in ship repair requirements of the country and to emerge as a
dominant ship repair centre in the country.

SHRI C. SIVASAMI : Madam Speaker, Tamil Nadu is the only State in the
country which has three major ports. There is a lot of potential for the upgradation
of infrastructure at these ports. I would like to know the steps taken by the
Government in this regard.

SHRI G.K. VASAN: Madam, no doubt that the State of Tamil Nadu is endowed
with the second longest coast line in India and has got three major ports — the
Chennai Port, the VOC port and the Ennore port. For the purpose of carrying out
efficient operation of the Chennai port, it is planned to establish integrated dry port
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cum multi-modal logistics hub at Sriperumbudur near Chennai at an estimated cost
of Rs. 415 crores. In VOC port in Tuticorin, works on two coal berths north cargo,
berth number 1 and 2 is in progress and two berths north cargo, berth number 3
and 4 will be awarded in January, 2013.

In Ennore port, I would like to tell the hon. Member that a new LNG
terminal with the capacity of 10 million [Jilom per annum is being proposed by
IOCL and the project works are expected to commence in the coming year.

SHRI JOSE K. MANI: The Cochin Shipyard Limited is the only the shipyard
functioning directly under the Ministry of Shipping. Thanks to the expertise
developed over the decades. They have bagged prestigious, indigenised aircraft
carrier of the Navy. But there have been reports that some delay has taken place in
the implementation of the project. I would like to ask the Minister through you
Madam, as to what steps have been taken. Will the Government implement this
project without further delay?

SHRI G.K. VASAN: Madam, I would like to inform this august House, through
you, that the indigenous aircraft is the most prestigious one being carried out by
the CSL. The aircraft carrier is the most complex one and the largest warship is
being constructed indigenously. Upon completion, India would join a select band
of five nations of world having the capacity to design and build aircraft carriers of
the size of the IAC. The Phase-I contract was signed on 12" May, 2007 in
accordance with the contract, the keel of the vessel was laid in February 2009 with
the minor delay of two months and the first launching of the vessel was performed
in December 2011 without fully realizing the scope of Phase-I contract. This was
primarily on account of delay in delivery of special high strength low alloy steel
developed by the DRDO and the SAIL. As the development and design has
progressed substantially, both the Navy and the CSL have agreed on a draft
contract for an identified scope of the work to be undertaken in Phase-II envisaged

for completion by December 2016.
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DR. CHINTA MOHAN : Madam, a big industrial corridor is coming in Bangalore,
Chennai and Tirupati. About 500 major industries have already started. They need
to do exports and imports. Andhra Pradesh has got a big coastline of 100
kilometres. The Government of India is planning to start a major port in Andhra
Pradesh. I would like to know from the hon. Minister, what is the current status of
this proposed major port in Andhra Pradesh to help this industrial corridor.

SHRI G.K. VASAN: I would like to inform the hon. Member that last year in the
month of August, I had written a letter to all the Chief Ministers of maritime States
stating that the Government of India would be interested in setting up major ports,
shipyards or major port-cum-shipyard in their States provided the requisite land
was made available by the State Governments. Some States have responded, while
responses of a few other States are still awaited.

I would like to say that the Government of Andhra Pradesh has identified
three locations in which it promised to provide required land for development of
major port. The Technical Committee constituted by the Government of India
visited the location and submitted its report in April 2012. The estimated costs
capacity and other project details will be known after the detailed project report is
prepared. I would also like to tell the hon. Member that the draft Cabinet Note
seeking, in principle approval of the Cabinet Committee on Infrastructure (CCI)
for setting up of a new port in Andhra Pradesh was circulated in September.
Comments have been received by some of the Ministries while comments are yet
to be received from most of the Ministries. On receipt of the comments only, the
proposal will be submitted to the CCI.
<t faw] ug I ¢ sreger Heedn, Riu RAfcsT §e dT-alT 27 HOR g R Be-Are
SSRESl BORI & A1AT # <9 § 2 B RfceT se=) & Aied 9 ¥ § R AT ol
Ry fafcsT S # P! dficd gdvcic @ RRa =l ay¥ 2007 H AT IWBR 1 39 R
fAfeST S & MY &I goig o1 AFTS WhHH oY, S aqTI B foram | E
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SHRI G.K. VASAN: Madam, the hon. Member is correct in saying that the

subsidy scheme which was in operation till 2007 definitely gave a boost to the
ship-building industry. During the operation of the scheme, India’s share of world
order book increased from 0.02 per cent in 2002 to approximately 1.24 per cent in
2007. Since the Scheme was not extended beyond 2007, approval of the Cabinet
was obtained for release of subsidy for contracts signed till 14-8-2007. I would
also like to say that an estimate of Rs.5,152 crore has been projected for the period
of 2008-09 to 2013-14. A revised proposal for subsidy for Indian shipyards has
been considered by the Committee of Secretaries in its meeting on 16-11-2012.
The revised proposed scheme seeks to provide a subsidy of 15 per cent instead of
30 per cent of the earlier scheme. This subsidy has been proposed to be linked to
sourcing up to 50 per cent of materials and components in terms of cost for
domestic suppliers in a phased manner. The proposal shall be taken up with the
Department of Expenditure and the Cabinet Committee on Economic Affairs soon
after the receipt of the recommendations of the COS.

DR. SANJEEV GANESH NAIK :Madam, I am from Navi Mumbai Constituency
and the biggest port JNPT is nearby my Constituency. The hon. Minister has taken
a lot of good steps. NPT is a Government port. Similarly we have three private
ports but still they are facing lot of problems. The Minister is trying to put a lot of
infrastructure in place there. I would like to know what steps have been taken by
the Ministry.

SHRI G.K. VASAN: Madam, PPP seems to be the order of the day, the preferred
mode for awarding port development projects. Including JNPT port, most of the

ports in the country are awarded through PPP projects and the development is
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taking place only on PPP projects. JNPT has taken up major modernization of port
equipment in the recent past. The port has replaced three quay cranes at a cost of
Rs.103 crore in the previous year. NPT has recently awarded a container berth of
300 metres through PPP mode at an investment of Rs.600 crore. The port has also
plans to develop the fourth container terminal by 2013. I would also like to tell the
hon. Member that JNPT has awarded a dredging contract for deepening and
widening the Mumbai-JNPT channel. This will definitely increase the depth of the
channel to 14.5 metres and thereby facilitate visit of larger vessels to the JNPT

port.
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B 48 g 2

* Not recorded.
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SHRI N.S.V. CHITTHAN : After the UPA Government came to power, with a

view to improve the infrastructure of our country, roads of the National Highways
were formed on a large scale at par with the world class standards and as a result,
the journey time for the users is saved considerably, road accidents are reduced
and the maintenance cost of the vehicles has naturally come down. The road
journey now has become more safe and enjoyable. At the same time, with regard
to the toll fee collected by the concerned agencies, as raised by other hon.
Members, I wish to refer to the Notification issued on 5.12.2008 and also the
Report of the Committee of Secretaries on 20.04.2009. It is very categorically
said that a toll plaza can be established at the National Highways beyond a
distance of 10 Kms. From a municipality or local town area limit. It is also said
that another toll plaza.....

MADAM SPEAKER: Please ask the question.

SHRI N.S.V. CHITTHAN : I am coming to the point. I would not take much time.
It is a very important question. It is also said that another toll plaza on the same
section of the National Highway and in the same direction shall not be established
within a distance of 60 Kms. Madam, Speaker, these two norms are violated at
certain places. For example, in Tamil Nadu, in Madurai district at Thirumangalam,
my home town, at the National Highway-7 a toll plaza is being established within
1.5 Kms. Of the municipal boundary and there is another toll plaza at less than 60
Kms. At the same section. Contrary to the rules and norms the operators at the
plaza are fleecing money from the local users thus resulting into the law and order

problem. There may be cases like this in other parts of our country.
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Madam, may I request through you our affectionate and hon. Minister to
kindly intervene and examine the specific toll plaza so that it is shifted and
established 10 Kms. Away from Thirumangalam. Also, the toll fee collected, as
raised by the other hon. Members, from the users all over the country is very much
on the higher side. I wish to know, through you, from the hon. Minister what steps
the Ministry is going to take to reduce the toll fee and to shift the toll plazas
established at the controversial sections.

DR. C.P. JOSHI: Madam, I do agree that there are discrepancies between 1970
rules and 2002 rules and because of these discrepancies there are such toll plazas
located at different locations and the people are facing the problem. The hon.
Member has raised this issue to me. I can assure you that [ will look into it and we

will do whatever is possible.E

B

sft Sria et ;B9 S ISR B [Jetia A B I B g BTl A8 9E 6
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8U, d 2008 & AR T HAWIR §U &, S0 IR ad H 3R 8 39 PR Y8 Ulee™ AT &
gl H SMeaR HRAT ATEd § [ 2011 W A BT (AT 2 5 Tt # i ared RS
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Ife amueh Aifew # Y1 8, @ W @ H A, § Sb Rl BRAE B, Tg A SATUh]
3P AT ATedl §| H I8 A HEl Arsdl g b 2008 & 1€ © W HAIAN € AR 1997
& Sl HULI ©, I drd H I [SRERU & HROT S ufedd hse & Hiolae 1997 H 94
MY E, ITb HATR & HROT I8 W fhye 81 W 8 o Arig deg 3 qaran g1 8w
I BIRMY B IE & 6 1997 & HATAY DI IART HNRITS B R 2000 B el D e
g, s {6 saar v w9t fid 9o | 39 IR # &9 e o @) Siard ¥% o
U

SHRI BAIJAYANT PANDA : Madam, in his detailed answer laid on the Table,

the hon. Minister has given some details of the complaints received. Item No.12
says that there are no complaints received from Haryana whereas the whole
country knows that only a few weeks ago, the Toll Booth connecting Delhi-
Gurgaon, Haryana had a massive traffic jam where the High Court had to
intervene. In fact, it stopped the Toll collection for a period of time. This is
another instance where the Administration and this august House itself is
abdicating its responsibility by which the courts are stepping in.

My question to the hon. Minister is that apart from the increased traffic, one
of the problems is the inefficiency of processing the traffic because it is all
processed manually, whereas everywhere else in the world, they now have
technology and automatic reading of those commuters who have paid their
monthly fees. Does the hon. Minister have proposals to introduce technology for
faster processing of the traffic at these Toll Booths?

DR. C.P. JOSHI: Madam, I can inform the hon. Member that we have already
introduced RFID technology recommended by the Nandan Nilekani Committee.
We have started introducing this concept and within two years, the entire country
will have RFID with every vehicle. So, we will be able to overcome the problem
which we are facing today in Delhi-Gurgaon Toll Plaza.

A 3T gbTeT Wiv ¢ H O WS &3 Bed1ul W AT g, 98 el S, HERI, BT Uh
e 21 g2 & o f6 wRAay # w1 v fen 8rm R 18 e, dTe UAeEysns & @
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I ST WRPR B 8, Tsd o BAR I&f ¥ a9 A9 ggdel UATT i, IS 3R IRI W
G & H S &) 9gd 91 IERAT 7| AgT Follg g o 99 €, 9 ot e 2| gega-adie
B I AHAT 8, YAYEURATy & oS & oA H AN & g aed a8l | [oRd o] A
HA1 1 B Py AR 39 AR H e fHAr € & a8l W AT oF DY ATaeIDAl 8, I g
T o B HRITSH T H ORI 8, g8 I AR ey A, <ffp 30 A T&l A I§ A i
g6 BT B, 39D TP IR S G &F v 2 SR Ol IRE Hodr AHE & usdl
gl ST TP 9 IN H DI SRIAE T8l B T5| HH-HH I3 A5G Bl © (B AP AN
Hiftrat @t & Tog € W1 S@eR & Tov €, R & oG ¥ SR 18+ ST Taed i F
W%Waﬁmﬁaﬂw%l@

g | SiTell 3R AfPTell & ST &, STal IR AR, WRGR THTHIRSIY & AT | 180
TS T ¥ A FAR-ANAR A1 A off, R waf WERE, ARHR ST At off ot
ISP T UMY i UAUUes o FEl <l 3l IR HATG Bl fHded fhar ik #5341
St Bl e © A1 A 9 A 'F el ff 1§ S =medn § 6 gt diferdt @ 87
AT 3BT WifeRT <l & ey & A1 Sharl & g 87

7. AR A sy wRIed], A WeR Udh IR Al B 38 @ (9 NSl 9
T € 3afelt 4 o 9 6 oS 3R 6 A~ ¥ 8 s &I MY, GO oRE &g 1 ¢ fh
B HRIGTY Bl HEG DR D (Y HRAT AR 8] B BT Dl Aeg bR b g el
BT AR 2 BT a9 Y © SUD IR A Herdw Bl 2l AR e 51 fivwygst garg g
SHP 3ieR 1T © A1 FAf¥ad dR RS9 6 oflg~F a9 faw ... ( aEM)

A& HEGAT ¢ 37T AT HAT S bl Al Q|

DR. C.P. JOSHI: We will not give the lesse to the State Government to use this.
Let it be the prerogative of the NHAI. This prerogative will be used by the NHAI
and then we will proceed to give to the State Government. You will have to

appreciate that.

(Q.223)
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SHRI A. SAMPATH : Madam, we all know our nation is having one of the
lengthiest coast line in the world. Lakhs of people are dependent on fisheries to
earn their livelihood.

Madam, I would like to ask my first supplementary in this matter and
would also need your protection in this matter. Even now — after six months in
captivity of the Somalian pirates — some of the Indian citizens working in certain
Indian ships have been held hostages by the Somalian pirates. At the same time,
the hon. Minister, in page number 2, of his reply has stated and with your
permission [ would like to quote from it.

“Some foreign vessels are transiting very close to Indian West Coast
to avoid piracy attack by Somalian pirates, leading to their
transgression into the fishing zone utilized by Indian fishermen.”

My question is, while our brothers are being held hostages by Somalian pirates,
why our Government is still sleeping over this matter and allowing all these
foreign vessels to travel through the West Coast of India? It is because of that
lakhs of lives of our poor fishermen are in peril now. The coast lines of Tamil
Nadu and Kerala have become very vulnerable because of transgression of the
foreign vessels. That is why I am asking this question.

SHRI JITENDRA SINGH: Madam, I fully agree with the hon. Member that the
Indian coastline is 6516 kilometres; exclusive economic zone is 2.1 million square
"ilometers across nine coastal States and four Union Territories. Over 3.5 million
fishermen, 3222 fishing villages and over 2 lakhs fishing boats, both motorized
and mechanized. The Government is very concerned.

The issue which the hon. Member has raised about foreign vessels coming
into Indian fishing zone relates to the High Risk Area. West of 78 degrees East
Longitude is declared as a High Risk Area. India has raised the matter with
Maritime Safety Committee at IMO to shift the High Risk Area West of 65 degree
East Longitude. I would also like to tell the hon. Member that there is a UN-led
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initiative — Contact Group on Piracy of Coast of Somalia which meets every four

months. India is raising this matter very actively in the UN and other agency. E

SHRI A. SAMPATH : Madam Speaker, the hon. Minister, in his reply, has given
a statement about the International Maritime Bureau Piracy Reporting Centre
based at Kuala Lampur and UK Maritime Trade Organization, etc. and ISC
established at Singapore. In his reply, the hon. Minister has stated that 3.2 million
people are depending on fisheries. Most of them are very poor people and
illiterate. They do not know about all these things.

In my first supplementary, I have pointed out one issue. Nowadays, our
fishermen are constantly being attacked by the Sri Lankan Navy. They are being
fired at. People who are going to fishing from Tamil Nadu and my State, Kerala,
also are being attacked by the Sri Lankan Navy. This does not happen from the
side of the Pakistan Navy. This happens only from the side of Sri Lankan Navy.
We are saying that we are proud of having this much population engaged in
fisheries, this much of coastline, this much of fisheries villages and lakhs and
lakhs of vessels, etc. But my question is, what strong measures have been taken
by the Government of India to ensure that those fishermen who are going to the
sea to earn their daily bread by catching fish come back safely without being shot
dead and without being attacked? It is not only the vessels which are hitting the
small fishing boats.... (Interruptions)

It is mentioned about the Italians in the reply and my people have died due
to the shots being fired by the Italian ships. Here, it has been stated by the hon.
Minister himself that two fishermen were killed in the firing incident by MT
Enrica Lexie while five fishermen died in the collision of fishing boat with MV
Prabhu Daya. Then the hon. Minister says that the monetary loss suffered by the
fishermen is being looked into by the State Government. Even now, we do not
have the exact data of the monetary loss suffered by the fishermen. What safety

measures can we propose to our citizens who are going to the sea so that they will
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come back safely without being attacked, without being shot dead? That is why,
our people have become vulnerable, especially fishermen from the States of Tamil
Nadu and Kerala. ... (Interruptions)

DR. P. VENUGOPAL : The matter is very serious and I support the hon.
Member.... (Interruptions)

SHRI T.K.S. ELANGOVAN : Madam, we demand an Half-an-hour discussion on
this issue.

MADAM SPEAKER: All right, you give me a notice.

SHRI T.K.S. ELANGOVAN : We have already given a notice.

MADAM SPEAKER: I will look into it.

SHRI JITENDRA SINGH: Madam, I share the concern of the hon. Members and
the whole House.

The Indian Coast Guards has taken various steps to help the fishermen. I
would like to tell you some of the steps which have been taken by them. The
following advice/instructions are given to fishermen which include:

(a) Boats registration certificate and permit be carried while going for fishing
at sea.

(b) All crew to carry identity cards.

(c) Boats to carry life saving equipment.

(d) Boats to have VHF communication set and GPS equipment.

(e) Do not cross international maritime boundary.

(f) Benefit of group fishing.

(g) Help each other in distress.

(h) To report any untoward incident.

Since 2009, a total of 1696 community interaction programmes have been held.

Along with these things, a pilot project in which transponders will be fitted in

all fishing boats is under progress. Then, the Indian Coast Guards has taken up

this issue with various international agencies. I can give you some of those

initiatives being taken by them.
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The International Maritime Bureau (IMB) Piracy Reporting Centre based at
Kuala Lumpur has issued such an advisory. The UK Maritime Trade
Organizations has also issued necessary advisory to the mariners transiting the
area about fishing activities. So, the ships which move into that area are being
told that there are fishermen in these areas and to please avoid that route. The
Information Sharing Centre established at Singapore is also working towards
such activities. There is the Navigational Warning system about which I have
dealt with at length in my reply and I do not think it is important to take the
time of House reading that.

In addition to that, the local print media of Kerala and other States have
also been informed about the advisories to fishermen. DG (Shipping) has also
issued a notice apprising the shipping community about the fishing activities
on the SW coast of India. Then, there has been increase of surannce by the
Indian Coast Guards both by air and sea.

THAS GO TR STeAET HEIGAT, WS BT W Ul # I U b MU FHeT gl
PRMAT TS §) I8 O SR & @ Jed R W I &, ST 39 T P IR 37 AR 4T
7 T8 gl 7 < W) Ared ok srearft St &1 de ot <@ o f6 8 wear § fF W de
# ge T 8 A A A A Rt # o T el i © 6 SR ST e w8,
AT TR TS WO BRN| 37Ue Afedred @ Aded An I8l T8l ©l satay # =g 6 s
AT St Bl R B b ShT HATGd WHI WR A A DR dlih 89 AN Bl Al ]
s AT Rep T2 IO H T B Bl

3fedel WEIGd], HGITRI Bl YR&T BI AT SR < & [y a8 38H a1 gall 2l Il
W ST e H WA <l BN | A B WA H B9 Wl 59 WA Bl SO[ ¢ MR AT B
qIER WY Jod &) # U ;ewH | HA Sl | Sl Aredl g b R a9y sfiedd Tdl gR
& WA AGRARI D1 AR {77 731 o1 @1 #1 I8 qHen fase 431 & |1 Sorn o1l i g9
Hel o1 [ U Sarge afhel u a1 §aAT 8 olfhe =1 WIbR (HAT fh I 95 Bl T8
Bl 21 S8 ®al b 39 89 Mo 9 HAfid w0 9 3@ 968 B IR 59 A Bl B
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HAT qAT DT TRIGRT T8l BN | oifh B 37 a1g € ui= Agemy fe AR & M| R o9
T T AAAT ISWT Al I8/ Pel [ sfciep! AR ARG QI & TGIAN RAR & 8| &
g el © b Sl o & afAiel 1 dS1dR 89 U o DAy Al AW Bl Bl bl
F&| H HH S | S A fF R a9 9 Sage afdhT gu S e @ & 2?2 R/ s
SFT ST & UIIFRRT Bt 9% 8 T8 2 3R 3R g8 © Al SUBT T gRemH fFeber?

SHRI JITENDRA SINGH: Madam, as the hon. Member has rightly said, there

was an Indo- Sri Lanka Joint Working Group which was formed and its first
meeting was held in April, 2005 in New Delhi with Director, Fisheries and
Environment. The second meeting was held in Colombo in January, 2006 and the
third meeting was held in February, 2011 in New Delhi. The fourth meeting was
held in January this year with Director, Fisheries and Environment. They sit and
discuss the issues between the Indian Government and the Sri Lankan Government.
A GO @R dedel HEledl, § g oAl Aredl g b aMl TR% ® AgeiRl B
gfafel @t St 9o B o, S¥d qre A1 R Ui 7ok AR T 9 IR g3 g Byl Tl
fp G P & gy & @Y ST IR ITH T TG Bl BT B i 3 d8 B
HgoR Al R a8l SR &= ared 21 T 999 Tacicls &1 AMal 9t Je1 o af d
M & Tog 78 3 91 &R arel & Sax RN @xd o ofdes 3@ 9 +ft gt &1 amed 2
I T del 11 5 A o @ wfaffet @ v Wifer Sdd ok S g A9 @Y g
PR T R T8 AASAT J4 B T8l goNl &l 3l W AR RN BT B4 TTell AR & SR B,
FHH N TR foran Sar Bl Adbs) @ Fe § wfew § |6 d9 € ok iRl @ e |
TEl AN AR S & A7 e 6 Sird €1 g¥iifery & #=0 oit & goen et § fb <Hil oo &
HGARI & ARIFERT & AT SoHR Sl Al 8 811 AT, FIT 98 S0P 8l T8

SHRI JITENDRA SINGH: I would like to state that there is an operational

problem. The Sri Lankan and Indian maritime boundarE are very close. The
different zones in which the boundaries are defined are very close. So, some times
boundaries are crossed from Sri Lanka and from India.

I would like to assure the hon. Senior Member that we are going to sit and I

will personally organise such a meeting and we would take corrective steps in this
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regard. Of course, both the matters are bilateral. The Ministry of External Affairs
has taken steps in this regard. This mainly relates to the Ministry of External
Affairs. But whatever the Ministry of Defence and the Indian Coast Guard need to
do, we will do that.
SHRI K. SHIVKUMAR ALIAS J.K. RITHEESH : Madam, thank you very much
for this opportunity.

The issue regarding the fishermen is very sensitive and a burning one in
Tamil Nadu. This is not the first or the second time that this incident has happened.
It has been happening since 1983. From 1983 till date, nearly 400 fishermen have
died; 193 boats have been damaged; 800 fishermen have been injured; and 124
fishermen were missing. Such incidents are regularly happening in our coastal
areas. We need a concrete solution for this issue.

I would like to ask the hon. Minister, through you, as to what steps are

being taken by the Government to safeguard the fishermen of Rameshwaram and
Nagapattinam in Tamil Nadu. Thank you.
SHRI JITENDRA SINGH: I think, I have already answered this question. I can
go through all the steps that have been taken by the Government once again. A
Joint Working Group with Sri Lanka and also with Pakistan and with all our
neighbours has been formed. So, bilateral initiatives are being taken by the
Government. Along with that, it is very important to mention that fishing boats
often cross boundaries. They often come on the routes where the merchant ships
are going.

So, I think, it is very important to address the fact that the fishermen are
equipped and are given the knowledge not to cross those boundaries.

SHRI P.C. CHACKO : While answering, the Minister has mentioned about the
vessels captured by the Somalian pirates. This issue was raised on many
occasions earlier also. The Minister has said that 27 Indian fishermen are under
captivity. Today, all the main newspapers have reported that the pirates have

served an ultimatum that they will be shot at. Only our fishermen are left. Their
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family members are anguished. They say that there is a system in the UN and they
are holding four-monthly meetings and that an appeal is being made. The Crisis
Management Group under the Government of India, with the Ministry of External
Affairs, the Ministry of Defence and other Ministries concerned, should swing into
action immediately. Otherwise, the lives of the Indian citizens are at gun point.
The action taken by the Government is not sufficient.

I have been knocking at the doors of the Cabinet Secretary, Defence
Secretary, Directorate of Shipping, etc. for the last six months. Their parents are in
anguish. The other countries, whose vessels have been captured, are directly
negotiating through some channels and are getting their ships and citizens released.
Only our people are being orphaned and distressed.

So, I would like to ask the hon. Minister whether the Government is
thinking of constituting a Crisis Management Group to get the Indian citizens
released who are under the captivity of the Somalian pirates. ... (Interruptions)
SHRI JITENDRA SINGH: This relates to the Ministry of External Affairs and the
Ministry of Shipping. I believe there is a group of officers in the Ministry of

Shipping who are dealing with this issue.
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12.00 hrs
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12.01 hrs
REFERENCE BY THE SPEAKER
Human Rights Day

MADAM SPEAKER: Honourable Members, today is the Human Rights Day. On
this day, 64 years ago, United Nations General Assembly adopted the Universal
Declaration of Human Rights, recognising a wide range of fundamental rights and
freedoms to which all men and women, everywhere in the world, are entitled.
Human rights are inalienable rights of each and everyone of us and bind us
together as a global community.
Let us, on this occasion, reaffirm our faith in human rights and resolve to

promote social progress and better standards of life for all.



10.12.2012

12.02 hrs

34

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now papers to be laid.
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam, on behalf of Shri

Anand Sharma, I beg to lay on the Table:-

(M @

(i)

A copy of the Annual Report (Hindi and English versions) of the
Handloom Export Promotion Council, Chennai, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Handloom Export Promotion Council, Chennai, for the
year 2011-2012.

(Placed in Library. See No. LT 7728/15/12)

(2) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(@)

(ii)

G @

(ii)

Review by the Government of the working of the Central Cottage
Industries Corporation of India Limited, New Delhi, for the year 2011-
2012.
Annual Report of the Central Cottage Industries Corporation of India
Limited, New Delhi, for the year 2011-2012, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 7729/15/12)
A copy of the Annual Report (Hindi and English versions) of the All India
Handloom Fabrics Marketing Co-operative Society Limited, Noida, for the
year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the All India Handloom Fabrics Marketing Co-operative
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Society Limited, Noida, for the year 2011-2012.
(Placed in Library. See No. LT 7730/15/12)

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Madam, I beg to lay on
the Table:-

(1)

2)

3)

(1)

(i)

(i)

(iii)

(iv)

(1)

(i)

A copy of the Annual Administration Report (Hindi and English
versions) of the Mumbai Port Trust (Pension Fund Trust), Mumbai, for
the year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Mumbai Port Trust (Pension Fund Trust), Mumbai, for
the year 2011-2012.

(Placed in Library. See No. LT 7731/15/12)
A copy of the Annual Administration Report (Hindi and English
versions) of the Mumbai Port Trust, Mumbai, for the year 2011-2012.
A copy of the Annual Accounts (Hindi and English versions) of the
Mumbai Port Trust, Mumbai, for the year 2011-2012, together with Audit
Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Mumbai Port Trust, Mumbeai, for the year 2011-2012.
A copy of the Review (Hindi and English versions) by the Government
on the Audited Accounts of the Mumbai Port Trust, Mumbai, for the year
2011-2012.

(Placed in Library. See No. LT 7732/15/12)
A copy of the Annual Administration Report (Hindi and English
versions) of the Chennai Port Trust, Chennai, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of



10.12.2012 36

the working of the Chennai Port Trust, Chennai, for the year 2011-2012.
(Placed in Library. See No. LT 7733/15/12)
(4) A copy each of the following papers (Hindi and English versions):-
(i)  Memorandum of Understanding between the Shipping Corporation of
India Limited and the Ministry of Shipping for the year 2012-2013.
(Placed in Library. See No. LT 7734/15/12)

(i1))  Memorandum of Understanding between the Ennore Port Limited and
the Ministry of Shipping for the year 2012-2013.
(Placed in Library. See No. LT 7735/15/12)
(111) Memorandum of Understanding between the Dredging Corporation of
India Limited and the Ministry of Shipping for the year 2012-2013.
(Placed in Library. See No. LT 7736/15/12)

(5) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1)  Review by the Government of the working of the Ennore Port Limited,
Chennai, for the year 2011-2012.

(1)  Annual Report of the Ennore Port Limited, Chennai, for the year 2011
2012, alongwith Audited Accounts and comments of the Comptrolle
and Auditor General thereon.

(Placed in Library. See No. LT 7737/15/12

(6) (1) A copy of the Annual Accounts (Hindi and English versions) of the
Paradip Port Trust, Paradip, for the year 2011-2012, together with Audit
Report thereon.
(1)) A copy of the Review (Hindi and English versions) by the Government
on the Audited Accounts of the Paradip Port Trust, Paradip, for the year
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2011-2012.
(Placed in Library. See No. LT 7738/15/12

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Madam, on behalf of Shrimati Jayanthi Natarajan, | beg to ay
on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of Forestry Research and Education, Dehradun, for the year
2010-2011, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Council of Forestry Research and Education,
Dehradun, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library. See No. LT 7739/15/12

(3) A copy each of the following Notifications (Hindi and English versions) issued
under Sections 12 & 13 of the Environment (Protection) Act, 1986:-
(1) S.0.1150(E) published in Gazette of India dated 22™ May, 2012 making
certain amendments in the Notification No. S.O. 1174(E) dated 18"
July, 2007.

S.0.1295(E) published in Gazette of India dated 6™ June, 2012 making certain
amendments in the Notification No. S.O. 1174(E) dated 18™ July, 2007.

(Placed in Library. See No. LT 7740/15/12)

4 (@) A copy of the Annual Report (Hindi and English versions) of the Central
Pollution Control Board, Delhi, for the year 2010-2011, alongwith
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Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Pollution Control Board, Delhi, for the year
2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (4) above.

(Placed in Library. See No. LT 7741/15/12

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam, I beg to lay on the
Table:-

(1)

2)

(i)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the Cashew
Export Promotion Council of India, Kollam, for the year 2011-2012,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government o
the working of the Cashew Export Promotion Council of India, Kollam, fo
the year 2011-2012.

(Placed in Library. See No. LT 7742/15/12

A copy of the Annual Report (Hindi and English versions) of the Marine
Products Export Development Authority, Kochi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Marine Products Export Development Authority,
Kochi, for the year 2011-2012.

(Placed in Library. See No. LT 7743/15/12



39

A copy of the Annual Report (Hindi and English versions) of the Indian
Diamond Institute, Surat, for the year 2011-2012, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Diamond Institute, Surat, for the year 2011-
2012.

(Placed in Library. See No. LT 7744/15/12)
A copy of the Annual Report (Hindi and English versions) of the Gem and
Jewellery Export Promotion Council, Mumbai, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Gem and Jewellery Export Promotion Council,

Mumbeai, for the year 2011-2012.

(Placed in Library. See No. LT 7745/15/12)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

10.12.2012

3 0
(i)

@ 0
(i)

(5)

@ ()
(i)

® 0

(i)

Review by the Government of the working of the Export Credit Guarantee
Corporation of India Limited, Mumbai, for the year 2011-2012.

Annual Report of the Export Credit Guarantee Corporation of India
Limited, Mumbai, for the year 2011-2012, alongwith Audited Accounts

and comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 7746/15/12)
Review by the Government of the working of the CHEMEXCIL (Basic
Chemicals Pharmaceuticals & Cosmetics Export Promotion Council),
Mumbai, for the year 2011-2012.
Annual Report of the CHEMEXCIL (Basic Chemicals Pharmaceuticals &
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Cosmetics Export Promotion Council), Mumbai, for the year 2011-2012,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

(Placed in Library. See No. LT 7747/15/12)
Review by the Government of the working of the SHEFEXIL (Shellac &
Forest Products Export Promotion Council), Kolkata, for the year 2011-
2012.
Annual Report of the SHEFEXIL (Shellac & Forest Products Export
Promotion Council), Kolkata, for the year 2011-2012, alongwith Audited

Accounts and comments of the Comptroller and Auditor General thereon.

(Placed in Library. See No. LT 7748/15/12)
Review by the Government of the working of the CAPEXIL (formerly
Chemicals & Allied Products Export Promotion Council), Kolkata, for the
year 2011-2012.
Annual Report of the CAPEXIL (formerly Chemicals & Allied Products
Export Promotion Council), Kolkata, for the year 2011-2012, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon
(Placed in Library. See No. LT 7749/15/12)
A copy of the Annual Report (Hindi and English versions) of the
Pharmaceuticals Export Promotion Council of India, Hyderabad, for the
year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Pharmaceuticals Export Promotion Council of India,
Hyderabad, for the year 2011-2012.
(Placed in Library. See No. LT 7750/15/12)



10.12.2012
7 ©
(i)

® @
(i)

41

A copy of the Annual Report (Hindi and English versions) of the
Federation of Indian Export Organisations, New Delhi, for the year 2011-
2012, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Federation of Indian Export Organisations, New Delhi,
for the year 2011-2012.

(Placed in Library. See No. LT 7751/15/12)
A copy of the Annual Report (Hindi and English versions) of the Plastics
Export Promotion Council, Mumbai, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Plastics Export Promotion Council, Mumbai, for the
year 2011-2012.

(Placed in Library. See No. LT 7752/15/12)

(9) A copy each of the following Notifications (Hindi and English versions) under

sub-section (3) of Section 17 of the Export (Quality Control and Inspection) Act,

1963:-

(i) The Export of Egg Products (Quality Control, Inspection and Monitoring)

(Amendment) Rules, 2012 published in Notification No. S.O. 1952(E) in
Gazette of India dated 22™ August, 2012.

(i1) The Export of Fresh Poultry meat and poultry meat product (Quality Control,

Inspection and Monitoring) Amendment Rules, 2012 published in

Notification No. S.0. 2046(E) in Gazette of India dated 6™ September,

2012.

(Placed in Library. See No. LT 7753/15/12)
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(i)
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A copy of the Tea Board (Recruitment and Conditions of Service of
Factory Advisory Officer) Bye-Laws, 2012 (Hindi and English versions)
published in Notification No. 23(1)/Estt./2011 in weekly Gazette of
India dated 2™ November, 2012 under sub-section (4) Section 49 of the
Tea Act, 1953.

(Placed in Library. See No. LT 7754/15/12)
A copy of the Annual Report (Hindi and English versions) of the Export
Promotion Council for EOUs & SEZs, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Export Promotion Council for EOUs & SEZs, New
Delhi, for the year 2011-2012.

(Placed in Library. See No. LT 7755/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): Madam, I beg to lay on the

Table:-
(D

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the National
Institute of Design, Ahemdabad, for the year 2011-2012, alongwith
Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Design,
Ahemdabad, for the year 2011-2012.

(Placed in Library. See No. LT 7756/15/12)
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A copy of the Newsprint Control (Amendment) Order, 2012 (Hindi and

English versions) published in Notification No. S.O. 2425(E) in Gazette of India
dated 8" October, 2012 under sub-section (2) of Section 29B of the Industries

(Development and Regulation) Act, 1951.

3)

(Placed in Library. See No. LT 7757/15/12)

A copy of the Patents (Amendment) Rules, 2012 (Hindi and English versions)
published in Notification No. S.0. 2296(E) in Gazette of India dated 25
September, 2012 under Section 160 of the Patents Act, 1970.

(Placed in Library. See No. LT 7758/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): I beg to lay on the Table a copy each

of the following papers (Hindi and English versions) under sub-section (1) of Section

619A of the Companies Act, 1956:-

(1)

2)

(i)

(i)

(i)

Review by the Government of the working of the National Safai
Karamcharis Finance and Development Corporation, New Delhi, for the
year 2011-2012.

Annual Report of the National Safai Karamcharis Finance and
Development Corporation, New Delhi, for the year 2011-2012, alongwith
Audited Accounts and comments of the Comptroller and Auditor General

thereon.

(Placed in Library. See No. LT 7759/15/12)
Review by the Government of the working of the National Scheduled
Castes Finance and Development Corporation, Delhi, for the year 2011-
2012.
Annual Report of the National Scheduled Castes Finance and
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Development Corporation, Delhi, for the year 2011-2012, alongwith
Audited Accounts and comments of the Comptroller and Auditor General

thereon.

(Placed in Library. See No. LT 7760/15/12)

12.02 V5 hrs

ELECTION TO THE COFFEE BOARD

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam Speaker, on behalf of
Shri Anand Sharma, I beg to move the following:

“That in pursuance of clause (b) of sub-section (2) of section 4 of the
Coffee Act, 1942, read with rule 4 (1) of the Coffee Rules, 1955, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Coffee Board, subject to the other provisions of
the said Act and rules made thereunder.”

MADAM SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (2) of section 4 of the
Coffee Act, 1942, read with rule 4 (1) of the Coffee Rules, 1955, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Coffee Board, subject to the other provisions of
the said Act and rules made thereunder.”

The motion was adopted.
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12.04 hrs

CALLING ATTENTION TO MATTER OF URGENT
PUBLIC IMPORTANCE
Plight of Coconut growers of Tamil Nadu, leading to starvation deaths and
steps taken by the Government in this regard.”

SHRI T.R. BAALU (SRIPERUMBUDUR): Madam Speaker, I call the attention
of the Minister of Agriculture to the following matter of urgent public importance
and request that he may make a statement thereon:

“The plight of coconut growers of Tamil Nadu, leading to starvation
deaths and steps taken by the Government in this regard.”

MADAM SPEAKER: Baaluji, have you received the statement?
SHRI T.R. BAALU : Yes Madam.
MADAM SPEAKER: Hon. Minister, you can lay it on the Table of the House.

Py AT F oW WAl AT WET AREhNUT ST HAe™ H oy HA (ST, ARO1 g HE)::

HEIGAT, ARTeTg & RIS STGDH! HI G & FdY H AT Ao gRI I o= 4 § Y
A §| WRA ARBR DI AMATg Afed TR I drel 7@ IAT H RIS 3R e
G BT 9gd 310 R g8 DFal B AP 8] 39 a9 RIS 3R RIS IadTal,
w0 W RIS I B A H SRMGT T BN Afvedl # W rAgReT fRmae <@l 18 5

RIS 3R g9D IAEI @ Hod RIS I & Jedl 4 S 8, Sl JMield ol
i el wfEa fegel arRafde dai & gl F gIad B Bl

ARA WHR a9 1986 W FAferT iR @ dfd @ & oy <aaq |@ee o
(THuad) &1 MgRer &) W@ g dife TIRTA feam @ fRal & =1 & S 9| 39 J,
fAfer @Rt & foy vagEdt 5100 w0 9 fFaed, did @Ow © fdg 5350 w0 Ui fFaea
3R U dTet et Jfed g TR ® fU 1400 w0 ¥ fFqea vagadt fFaiRa fear
g, St g7 aegail & forw fse af fHefRa wrgad @t gomr § 12-179 3 3fE B

* Laid on the Table and also placed in Library, See No. LT 7761/15/12
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S9 w1 faferm ok @ @I & I9R o ey ¥ A AR § A I
AT TOiRil & SIRY A% gRT Jod T B AIR™ [6Y S & afemrg § 49 b
W B WG & o0 50 gRT A1Ad Torit B 39 I # 17 Irfwmfa & enfua fey v
gl faAff 3-12-2012 TF WS N WM & Fod WG 27,950 TAS! @ 2| Afeg & 17
fretl % $© 16,800 AT eI g¢ 21

AferTg WRBR 7 dIvawd & d8d feami 9 Ay @ifer Wi @ wiE & oy
merfies ArraIfed g o fTer doider @1 sregerar H foren wrieRT Qfify a8 2l

I T I B IFAE], ARG ARBR RIS & A [db & forg fafie=
SN BRI PR & 2| TRIA Ui B Hepx [l Afga goraan Juvr el & Iame
IR oo R 9R fear mar g1 ARIe &) dsnfee Wt & d'8d 31 1fde & o dor ghTs
Sl B IAEHAT IAT AT deM @ foy TIRIS snaiika oY ugfal & wads &
ARTATg TR B U8 9P T Bl 5

IMBR 2001-02 A RIS Wenfirawt fem (Sroaeifl) ame th =i a3 o
N ST &R B gl e dfte IR Jeuadd g1 Sdre ffadieor sk Sure et
W 2| affrerrg H SAvHsil & BRI ¥ WIR-ARI do Il IR Bl S-fofd B
H Heg firell 21 I H Ia@ifed fhy S arel SifdaR RIS BT STANT 319 Hed AT ©
w0 @ AIRIA USSR, W Yiehd ARIA gl Ureey, U fhar gan SR gRA b
RIS il anfe & FEior & fow fhar Smar g1 aferrg aree RIS XM &1 <X 4 U
T JATYfdehdl g9 AT € SR B Uy fade o1 vh W aias 2

ARA IRPR TG AlRd < & qH RIS STl & (2l DI I BT & oIy
Tl srufér Surd A B oy Bicag Bl
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SHRI T.R. BAALU :Madam, I would like to draw the kind attention of this august
House about the plight of the coconut growers in the State of Tamil Nadu,
especially, in the districts Thanjavur, Thirvarur, Dindigul, Theni, Tirunelveli,
Coimbatore, Tiruppur, Kanyakumari, Krishnagiri, Salem, Madurai, Erode,
Pudukkottai, and Nagapattinam.

Madam, six months back, some of my friends, particularly, the former
Ministers, Sri Kannappan, Sri Periyasamy, Sri Alagu Thirunavukkarasu, Sri
Pongalur N Palanisamy and Sri Kambam Ramakrishna, MLA and other
stakeholder had met me and expressed the problems faced by the coconut growers
of Tamil Nadu leading to suicidal deaths also.

Subsequently, on 11" July 2012, I met the hon. Minister for Agriculture,
Shri Sharad Pawar and explained the various problem faced by the Tamil Nadu
coconut growers. This matter has also been discussed in the UPA meeting
wherein Madam Sonia Ji, the hon. Prime Minister and Shri Sharad Pawar were
present. Finally, the hon. Minister for Agriculture, Shri Sharad Pawar, came to
Tamil Nadu and met the stakeholders, the Members of Parliament, MLAs, various
public representatives and the office bearers of more than 23 coconut growers’
associations.

The meeting was attended by so many most important coconut growers in
the State of Tamil Nadu and the interaction went on for more than three-and-a-half
hours between the coconut growers and the hon. Minister. In fact, I take this
opportunity to thank my friend, Shri Sharad Pawar.

Madam, the total area of coconut cultivable land available in the State of
Tamil Nadu is 3.9 lakh hectares and Tamil Nadu stands first as far as its
productivity is concerned. = About 14,000 nuts per hectare, per year is the
productivity of coconut in the particular State and the State stands first. The State
of Tamil Nadu is the largest coconut producer of this nation.

More than 10 lakh farmers and nearly about one crore labourers are

involved in the particular profession. At least 53 exotic pieces and 43 indigenous
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varieties of coconut are being maintained by two research stations; one at
Veeppankulam of my district, Thanjavur, and the second one is at Aliyar Nagar in
Coimbatore District. But neither the research centres nor the scientists of this
country could detect or invent any medicine for the microbial disease.

For more than five to six years, to my knowledge, the particular microbial
disease is prevailing through Tamil Nadu. Therefore, the yield is reduced. The
coconut is not yielding properly, in spite of that Tamil Nadu stands first as far as
the productivity is concerned.

Madam, to be very frank, I could point out a particular Deputy-Director
General, Horticulture, ICAR.E/IL H.P. Singh, who attended the 21* All India
Coordinated Research Project on Palms (AICRPP) has said that the disease
prevailing would never end. I would like to quote from the Times of India, dated
12.7.2012; he said:

“We have noticed yellowing, a serious disease in coconut and palm
trees in Tamil Nadu. We do not have a complete cure for the
bacterial infection. It is global and is like cancer.”

This is what the person who is in charge of Horticulture has said. The
farmers are just blinking. They do not know how to carry out the profession. The
scientists or the Government of India have not so far identified the curative
medicines. There is no medicine for this particular disease. We do not have any
water because rain has failed. Even the subsoil water could not be bailed out
because there is no electric current at all, there is no power at all. For more than
17 hours, there is no power for the farmers. There are lot of problems undergone
by the farmers because of water scarcity and because of high price of the
pesticides as well as fertilizers. Tamil Nadu is a water-starved State. Neither
Mullaperiyar nor Cauvery river flows into that particular State. As a matter of
right, we have to get water from both Mullaperiyar Dam as well as from
Krishnaraja Sagar. We are not getting water because of various issues best known

to my friends of those particular States. There is no water, no rain, no power and
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no pesticides. The prices of pesticides and fertilizers are going at rocket speed.
We are not getting proper help neither from the nature nor from the Government
of India.

I would point out the problems over and above this natural disaster. The
policy of the Government of India is not helping the farmers. Firstly, the
Government of India has permitted crude palm oil at zero per cent duty. Over and
above this, they are extending subsidy. What I would suggest is that instead of
giving subsidy to the crude palm oil, the same subsidy can be extended to coconut
oil. It can be distributed through PDS with the help of the State Government. The
Government of India should come forward to see that the same subsidy extended
to crude palm oil can be extended to the coconut oil, which is also edible oil,
through PDS.

What is happening in palm oil import? From November 2011 to May 2012,
the quantity of import of palm oil is 10,84033 tonnes whereas for the same period,
from November 2010 to May 2011, it was only 5,51,327 tonnes only. How come
97 per cent over and above that the consumers can consume? Not only this, more
than 82 per cent of palm kernel oil has been used at a particular time. How can
palm kernel oil, 82 per cent over and above the previous year, and 97 per cent of
palm oil over and above the previous year could be consumed by Indians? I think
the Government of India should come forward and see what is going on in the

import of crude oil, palm oil and kernel palm oil.E

Secondly, Madam, the Government of India is permitting coconut oil cake
from Philippines and Sri Lanka. What is happening here? The so-called oil cake is
not the de-oiled cake. They are importing oil cake to feed the cattle. The oil cake
is not fully extracted. They simply bring the oil cake here. They extract the
coconut oil and sell it to Indians at cheaper price. Our people could not compete
with those people. That is why the coconut products as well as the coconuts could

not be sold in the market at proper price.
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Thirdly, Madam, the MSP has been fixed at Rs. 51 per kg for the coconut.
This MSP is not at all sufficient. Due to paucity of time, I could not explain
everything. This MSP of Rs. 51 is a very meagre amount. When I met the hon.
Minister, he was only cursing. “I do not know as to how to tackle this issue”, this
is what he has told. But the problem of coconut growers is very much important.
It has to be addressed very quickly. Unless the Government of India comes
forward to extend it to Rs. 75 per kg, the farmers have to resort to suicidal deaths
only.

Those who are producing copra, they have got the infrastructure but, at the
same time, the people who are not having the infrastructure, they are miserably
failing. The Government of India has identified MSP only for copra not for
dehusked coconut or for coconut. Where will the ordinary farmer, who is having
one acre or two acres of land, go? Where is the chance for him to invest? He has
already burnt his fingers. The Government of India should apply their mind
properly. There is a Coconut Development Board but they are doing nothing.
They could not deliver the goods properly. The problem of coconut growers
persists forever. They are almost treated as untouchables. So, the Government of
India should come forward to see that this particular issue is addressed properly.

Madam, the other day the hon. Agriculture Minister was telling me:
“Where is a chance for me to store coconut or purchase it from the market through
NAFED?” He is purchasing paddy. He is purchasing wheat. He is storing
everything but he could not purchase coconut. What is happening here? They are
saying that there is no space. We do not mind about space or anything. We want
the things to be addressed properly otherwise, the coconut growers will have to
shift their profession of cultivation. Then, they have to import from Sri Lanka and
Philippines only. So, this matter has to be addressed properly. On the other day
the hon. Minister has said: “We will open procurement centres and increase them
from 17 to 34.” He has not done that so far. He has said that he will increase the

number of field officers as much as possible. Maybe, he would have written to



10.12.2012 51

hon. Finance Minister also. I do not know as to what has happened. He has also
said that he will order for payments to be made for 24 hours.

So far nothing has happened. The Minimum Support Price of Rs.51 should
be increased to Rs.75. That has not yet happened. The Minister has not promised
it. The entire set of people who attended this particular meeting, more than 400
people vociferously appealed to the Minister, and I can only make a request to my
friend, the hon. Minister, to see that this should happen as quickly as possible.
Otherwise, the Government of India will be a party to the problems of the farmers
of Tamil Nadu.

SHRI N.S.V. CHITTHAN (DINDIGUL): Madam, I associate with the Calling
Attention matter raised by Shri T.R. Baalu. ... (Interruptions)
SHRI JOSE K. MANI (KOTTAYAM): Madam, I also associate with Shri T.R.
Baalu on this matter. ... (Interruptions)
SHRI CHARLES DIAS (NOMINATED): Madam, I also associate with Shri T.R.
Baalu on this matter. ... (Interruptions)
MADAM SPEAKER: Yes. All right.

S/Shri Kamal Kishor ‘Commando’, K.P. Dhanapalan, M.K. Raghavan, R.
Dhruvanarayana, Ponnam Prabhakar, Shivarama Gouda, S.S. Ramasubbu, and P.L.
Punia are also associating with this matter.

Now, the hon. Minister.E


rjs
Shri Ponnam Prabhakar, Shri P.L. Puna, Shivarama Gouda, Shri S.S. Ramasubbu also send their slips to Table office for association.  After receipt of the notices approving it, we will have to add here from the mouth of Madam Speaker.
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ST, =0T I WEA: AMHIY euel Heledl, dic] Wed | Sl AIRA IeUTehi B ol e Bl
g, B9 W9 99 o= 9 uRfREa €1 A aTe] S 3R I9a AR 7 3 R g9 Py #H3AT
St U4 o HI3AT BT §9 GRS HRAT 21 H VAT GHSIAT § b |ed Bl AP qa, Sl
PIBIC T A AW 8, Tl HIbIc AT YaT 81 @M &, VAT 89 |l A1 & b g% o &
18 IR H PIPMC P IAET Bl ol SHH ¥ 3R 90 URIEE SHIbME B ard DY dl
TG, DR, A YW 3R Pl 3Mfe A AT | I8l B forirsli & ddg § S 41
TSR | 3MUd AHA d1d Hel ©, I8 91 Fel @ b 26-10-2012 P AR HY #AT St o9
MY | IWH AR qTe], ied 1 9 3R A%S qAT Blple dls & o o W A I8l D
RIF ¥ BHYA AU A | HIIER, TR, ASGR, O, HAHAN, ooy, fafayd, R anfe
I O P 3R 9aT| 39 d)E W Sl 3P UVIfad BT § 9 99 ANl a8l S fer o)
ST® AMT d8% g o ok P adl W AR gon o1l 98 $v gT 97 fHy w5 &

AT # F1 HAT 2l FIA Ugen AR Ag M o {6 opening up of more copra

procurement centres. SHH! I 8l & AN A DI Al fF SATET yRIFIC Hed B 9 B
JRIRAT HeR Fie Hl Hhs AR s Bl et & 15 off | g1 9arn 11 2 6 o9 d&
T IR JRIRHT WX ABS & §RT Wipd 8l MY &l § 3UP] I9d AW Ja1 <l g - b dl

Alangudi, Pudukkootai district # &, &1 Thirupuvanam, Sivaganga district # & 3R
dr=r Vazhapadi, Salem District # 21 39 91 &1 a1q & 715 oft, 31 3R Il W "o
W W IR 9 %@l 2l g8 ard W gg oAt i O usd R s wlEd 5 ST Seal |
STedl YT R AT S| 31 F€ qardn WA 8 AR Ig A A § 6 3@ b pifrer Ig ay
ST RE & b 9 fHAMl Bl 24 € & i} ST <M A Je1 §1 # arel St W he b 9
DT WIETUT IR of | PR 9 AT H PB Theilb 8l I8! 81 Al [ A PV [TUIT gRT A< &
Ay S| ST R & foy &k deX dIdMe arer TR @t 9 gt ong oft| g8t
YT I BT AT (% M aTel W9 ¥ AR e A8 Wiel S| qre] AT8d DI IS AIGH &
BT 6 TS 1 aNIg W 981 59 A8 B 55 U B PR @ © IR A H I dTel [HI
# gUB! G B A T & §l T8 Tl A HEM Usel Bl © 3R 9 UlhAT # AR U B
HEM BT FHY ST B, I8 UihAT SN &l 9! = W W a1 gs of| drepee IR Bl
e fSRIRRM & wiem 9 3R Qa9 & 99 F@l gl A 9 aferrg WRaR @
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e W |qwg Bl {6 fha ave @ 'W ufard e © AW W g8l didie JAEd ©
FHhd ol 39 IR H W B ABR 7 30 fedT ¥ g8 a9 ¢ Ay 2 ok afferrg TR &
1T 91 Il & 2 P Wi Faven e & SUl dieie Sddude die | AfSTs! g™ & 91
FHE A vt & HIY I9RT 77 25 TRiC 31 wfeqst FaiRa & 8 F R AL 31 &) I
& oy amn S € 6 g fad fawmr @ W ergafa @mfey iR @i feurcie & Wt ==t
A gt gg ==t ot onft I g, Rid v # fae wiss # &9 smue qarirl 12df

IO H 59 dRE W 91d It &l oft 3R IrIe g9 H Ahotdl UT A |

PIPIAC ARSI © Sl ASTAA 8, I R H Pl d1gil (& 8 e A IqDI

fIaRoT B W@ 3R B A B [P IR oeX HIDIMC If[eale & T T VI W Eiel S,
difee framl & S9aT Siua <™ e Ia | T 94t 98 & T oY iR 39 foum § oft
BHRATS S & HT 39 QT qral W gei R gar o, O are] |rge SulRia 9 38
it 9rdl W Sigi-oret e Ry 97 wed o . (araem)

SHRI T.R. BAALU : Madam, especially on the Calling Attention Motion, the
proper Minister should reply because the Minister of State cannot reply on this
issue. He is simply reading whatever his senior Minister has given him, in writing.
I want to know whether the de-husked coconut should be purchased from
the coconut growers or not... (Interruptions) Otherwise, there is no meaning at all.
Invariably, on the Calling Attention Motion, the concerned Cabinet Minister
should be answering. The Minister of State cannot have his say in the decision-
making. He cannot decide on the issue.
MADAM SPEAKER: Let him complete.
SHRI T.R. BAALU : This shows the lukewarm approach of the Government of
India about the coconut growers. This is not proper, Madam. I do not agree. This

should be taken up once again... (Interruptions)

ST, TRUT ST WEA ¢ 3fedel Heledl, § 9l Q¥ 9l BT a1 gl .. (AgEr)

SHRI T.R. BAALU : I am not going to hear him. We are walking out, Madam.
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12.27 hrs

At this stage, Shri T.R. Baalu and some other
hon. Members left the House.

DR. CHARAN DAS MAHANT: What is this, Madam? This is not correct...
(Interruptions) ¥ 7! QX 91A1 BT SIa1d < %61 €1 39 a8 W 1 Q@M 61 Dlg Aol

el gren Bl ... (cTaer)
A& WEISAT & 37T (YT Sfard qR1 BNy |
.. (eraE)

SHRI S.S. RAMASUBBU (TIRUNELVELI): It is a very serious issue.
MADAM SPEAKER: I know.

... (Interruptions)
MADAM SPEAKER: All this will not go on record.

(Interruptions)” ...
ST, =XO1 SN HWEA : HEIQA, dicf S 7 vHued o 9wl b g fUod adf 6 @8 gfg
T g 21 H gam =redn § a¥ 2008 # 3,660 w0y AfenT w@ioRr @1 gAuwdt giRa garm e
S a9 2012 H 9@@HR 5,100 TUY B TAT 2] SHH oW 40 R & q@ gt ©l sread
HelYl, §fcl WIURT B 99 2008 # 3,910 WY THUHU! off, ST 36.80 AT o717 37 Hfer
D FoRN AT gl U dTel foe®! e U RIS BT I 988 WY AT, IS dGHR 1,400
Y B AT 2, SHA WA 42 RRId B gfg g1 DT Bl § [P drebe b vHgadr §
gig & gt & a8 wE e Bl .. (a)
I RIS : AT SER HaISd HRY

.. (o)

MADAM SPEAKER: Mr. Minister, you address the Chair.

... (Interruptions)
SHRI S. SEMMALAI (SALEM): The Minimum Support Price of coconut should

be raised... (Interruptions)

* Not recorded.
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SHRI A. GANESHAMURTHI (ERODE): In Kerala, de-husked coconut is
procured by the NAFED whereas in Tamil Nadu, there is no procurement of de-
husked coconut. The Government should make arrangement to procure de-
husked coconut from the farmers. ... (Interruptions)
e HRIGAT & ITh! TA1d & Qg |
... (9ur)

MADAM SPEAKER: Let the Minister give his reply. Please sit down.

... (Interruptions)

A& HANSAT : AT IS ST

.. () £ |

ST, TR0 I AEA ¢ SRl Sfeet HEISAT Ofl, B9 Wl Wewll Bl 9 & ¢ [P vHuadl vh
FHHeE FEiRa &l & S $Y v & wregd 9 DHfee 9@ STar 2 iR dfae & Wiafa
& qie & THUEN ) 21 STl 9 hlIhIe © TATHY &) 91 8, Ig HT oA ¥ fedrss
DI ST gl o A, IR Yo ol & 3R SaNl AN aTell §l WRPR Ard & © 1% 37 dred
T Rl @ sawdar AR tHeEd &1 feRer fear Sol gw @ v ® fF
fpaml @1 a1 89 ST © 9Faa S A U9 He addl gl

STl d% e UMM TS I 91 Pal © 9l 8AN BioAs 8, 3N |9 9+d & &6
T 40 YRR TSIad 3ifgel AT A ©, FHIC DR © AR g9D oY he 3ifgel Hl B
® 8 Rwrsd sifsa ff &= = 21 < § SR 98 @1 o @ 2 5 g9 g8 f5d T 9
fretes &1 &3 9¢1 89 Qo oI <9 ¥ fidsd Ia1 &R 9, Siigal UaT &R A dlfh 89 9
TE B SHIC BT DI Rd 1 TS| B0 THI-99 W Ig Wi ff siad g 3R o &=
& [Pl B, <9 & fHAEl B 39 =0 H 89 981 R ©1 qER A IO Bifgd M Il §
IR TBT & AN BT DlbHC Algdl TATW TT=T H 918 T8l o W61 8, I8 W S= [Kar
B 2l 39 Wed ¥ U W S B, 3 $O Pl T8l &l PO A Yd DD A5l Bl
Bl J T} WO B 91 g8 ¢ 3R 3l o=y UIE & Y Ao Bl 91 A W& 8, 39 H dfave
3R P 9T Fxar § TR &R B ¢ 5 Tei-oal F 3 e o MR S gl 59 39
I8 A 1ot 81 ST A1 wEt B $9 Siisd DI UaUIe Bl § S9! Hf a1 @ 8 Se |
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I2M U &1 e @ § 6 TRIa & Sl Us 8, 37ofhd Sa e W fdee 7 &l
T AR & & 2] 39 N B TEEI AR BT gt g1 39 wer aof e 2
I8 TR R 21 R T8 F N Fd 79 § DHER 8 AT 8, SAD SaAlSl Dl DRI B
W 2, S TRE 39 THR R @ s B A T B 2

# Wl BT AL A1 o1 AR § b <% # ARIA Bl AT ARE DI ARG UTg S
21 U < RIS I I9 o 60 W 65 AT &I Bl 21 A, Iarh axrat gt 39
T 35 AT Bl &l SHd! Biefs aRd ff 98 31 TS § S oI 30 T 9 Bl odl
gl fpd 9t AIRTet & U$ W B Al a1 & B9 D Bl Ul oid € D! DIy 5 Al H e
AT 2 A1 BIS 6 WA H Bl ol &l 39 A8 B Sl HfoAsdl € 99 R 4 faR @ w1 2 &6
HfST B B, BT ¥ B, ST HIF iferied &1 S Ui gsfis # odr & S9! 3iR
DY TEIR TS F PR Fhd 57

# STEl I FHSET g ARPR I9 IRE 9 TN R B © [ A off meR 9 R st
& S fram € TR T RIS & f5a g, a9 & a8 W o wa-gd & fRar @,
I BIS BISAS 7 B ST BfSAgal &1 wad = fbar < a1 8, uRReror far o <& &
IR - W AEaRHAGAR o ot foman o @ 2

g A1 9T B R TR & arq St 7 319 AW ugt yave fhar g # T8 awer g
fF PR I IR W g, 98 IV Tdhe I D ol # I FaeT o 6 iR S ot
AR 8, ARy 9aR Sff 37 | SgAfd of &) MY &, 99 ff 98 o, iRagds S9@
{1 96 Y| YaR ATEd ITH I A D {7 dIR &1 8AR G4 AN a1d A & forg IR
gl ISR AT 917 PR B forg AR 21 Rl ft geR @ Pl @ wERn § S9el @
aRE W g fear g
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12.34 hrs
GOVERNMENT BILLS —Introduced

(i) THE COMPETITION (AMENDMENT) BILL, 2012°

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): I beg to move for leave to introduce a Bill further to
amend the Competition Act, 2002.
MADAM SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Competition Act, 2002.”
The motion was adopted.

SHRI SACHIN PILOT: I introduce the BillE

12.35 hrs

(i) THE GOVERNORS (EMOLUMENTS, ALLOWANCES AND
PRIVILEGES) AMENDMENT BILL, 2012 *

MADAM SPEAKER: Item no.11 — Shri Sushilkumar Shinde.
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I beg
to move for leave to introduce a Bill further to amend the Governors (Emoluments,
Allowances and Privileges) Act, 1982.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Governors (Emoluments, Allowances and Privileges) Act, 1982.”

The motion was adopted.

SHRI SUSHILKUMAR SHINDE: I introduce the Bill*".

* Published in the Gazette of India, Part II, Section-2, dated 10.12.2012
** Introduced with the recommendation of the President.
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MADAM SPEAKER: Now, we will take up ‘Zero Hour’. Shri Ravneet Singh
Bittu.

SHRI RAVNEET SINGH (ANANDPUR SAHIB): Madam, I want to speak from
here. ...(7@g™) § A4 ¥ WA AT & g (1@9)

MADAM SPEAKER: You should be back on your seat.

2N ata R ded, A oMU & UoE &1 AR arn @medr g s o o @t gies,
USITE & Yol TR BT Sl RAARAThROT gl (@e) AR gfos e[ Tauay &l fQu o
g ol (FAEM) FEH USA USME B SfelER TR H Al el Iqb q| [ B
gaT ... (Faer)

e ARIGAT : HUA Bl A4 [e@rgy|

. ()
3t vaiia R 2 O gfory 7 dore 9 IR &1 Wi, 9 Yoy aTet 1 UoTe H S 31Taen!
R Hegd T8l PR 2 ¢l ... (FIEF) YoRT BT U STRR AUl ASH! DI A3MH AR A
A & g Tl ()
Jreze weedt : R vaiia g St &1 ara Reprs 7 et

... (cgagr)
N Tt Rig ¢ S Rag AfReR 2, 8M AFReR 8, 97 320 & offe] * & a1 AXeiM
TR B Tlell AR Q| ... (FGH) IV AWM qOR § AAell AR Q| TS god DI gadp
ST ERATART IR STT MMUBT 78! U8 B a1 IAR 8, AS(HAT BT gam B a1 BT g,
IBI FEAI DI ATS AW IR H AR ST T 2. (FaGH) S TGl ToAd a1 Dls AR
el 81 Hebell ... (FaHT)

“Sit down. All of you. ... (Interruptions) You have destroyed the entire

Punjab. ... (Interruptions)

* Not recorded.
**English translation of this part of the Speech was originally delivered in Punjabi.
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A& HANSAT : 3T TR B TRB SGHY I |
SHRI RAVNEET SINGH #**Our sisters are not safe. They cannot go out of their

homes without being harassed and stalked. ... (Interruptions)

L& ARIGAT : 3T IR P ITRB EDHR Al |
.. (e
N vaita R @ o gferd weE @1 @1 sreRl o 3 T R 98t ST @ IS ad w6
... (@rau) 9R gfeq ofifthad & oifex & a1 # == 91 S <@ 2. (aur)
3TeT HRIGAT ¢ 379 3T AU 1A FHAG DI | 7 HI Aoy |

... (Fagm)

it Iata R @ 3 a8l BIE W 8@ 9N T8l bd AHhal | 3R Uod b VA BTATd T
ful... (caam) # oy A HRar g & dong § gferd ReiH &) aq &1 g, goireg g9

Y| &5 WRPHR d8 SBIR Y, T8l dl Uod H TR el =1 a1y ... (@ragm)

MADAM SPEAKER: Please, sit down. Take your seat.

... (Interruptions)
Jemer ARG : 30 VAl U1 RE|
... (Fagm)
Jreel wEedn ¢ Rw ad) Wt g S &t 9d Rars # g |
... (TgeT)

2 Yact AT g ¢ oreder HeledT Sfl, Ugel §9 Al Bl gu HRaTsql... ()
JhET AEISA : [ U 81 Y & AT AT qIfAT

.. ()
it Yact 07 R ¢ 89 U9 DY dlol| 311U B BISH Bl AR § BT L. (gem)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) *...

* Not recorded.
**English translation of this part of the Speech was originally delivered in Punjabi.
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A& HSAT : 3T GIfeTY, T 98 S0 |

... (cgagm)

12.40 hrs

SUBMISSION BY MEMBER
Re: Need to open more procurement centres
for paddy in the country

it Yacht wor Rig (SoEEE) @ A otege Sft, o H Wed H S WA oM o @l

g ... (agr) I8 Idd IR Al 2 .. (FaUH) I8 AT ST 35 DRIS AMEE A S

BT 2 ... (9uM) AR, U 1 el Brml L (FadT)
JEALT WRISAT : 39 & TAT| 3T I 3T 39 favg uR 371 Srsy |
(o)

et HESAT ¢ rordl Sfl, AYH H AT BT BT 87 AU FI 6 S8y |

.. (arE)
et ARG ¢ 3G BA AN fIvy W o M €, gafely ov | d6 SsY|

. ()
£ Yacht o g 0 " e S, # ol WK g 6 sad weayl favy @l s
e H So &1 Hicl fadT| wifs #1 31vE ©, Fde & b 3y wes # @re @3 @l gefl o,
Hife AT Jorad g St 7 3o 37 ugdl g9 WiT & IR | Y [aTel IO/ oAl I
Y WrE WA 7 Hel AT {6 B9 U T BT A8l W A I | BANI BB © [ SH BT A
H ARl DI A Tl (BT IHHT & AAAT I BN WRA WRBR GAYEUT AT qHIA
A T Bl 2| A9 e fhami & [ ARl 9o T8l ©§, R ITdh] AN STaT
gl ofdpe R W s IRPR I8 AIfd ol © & [Pami & $8 Aes & IR, ad !
IS fEifery 7 Wi IR | oifh Hr @1 © 3R S9ePT e a1 87 el IR Jo¥ 4¥
T H I ST ¥, a9t Ia1 BT gl fI8R, 787 Ue¥, BRI Mfe Jad! Sirs foram o,
dl TIHI 40 HRIS SATETE! SHA YU 81 %81 81 B9 Al el olfhsT guR Yozl ol ol el
SN gWifad & & ERM I8 wERn R 27 A 6 S 9 39 o garw RiE & Sae
H U U1 AT A1 {6 89 F8 A U M AT [ Bl W R Hl? I9 qHR B e
Tgl HATG F BT 2| 98 IHT UHARNE W T gl uwens R & go w9 W
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YT PR & & AR WRBR o Teh BIgfehs dge! Meprell R il &9 o 2 SR Seares
TGl BT 2| <Ifhe S|H ¢ed SImal Bl 8] 3= dal [ ssfds § Read 67 wiwal o
ey Safe Befas #§ REa) 62 I 64 BIG dd Bl 1 390 QT S99 Reba 81 &
Fahdl | I8 9, T Ig T |

SURI, UBNIaTE 1 I8 o &6 aR =rae | 4 ufiwd @ Sarer ged g8l 1 98 Arad
& el @RI

AR, § FHAWIT 97 IET &1 O1F a6 HAT St ST 1A el 1 a9 9% I8 w8
SRR et & & w7 oM 2, oifer Swat wlie &l 781 & | H et gaw uSRi ot
g FEl S, Wfh SR Yew, fIER L (@agr) Thdleng S9 wlie, [ @RS, olfdh I9d
S ST STEH BT B X & 2, I8 98 THR 2| I & FI-F1Y FR daed Bl T 4
fier g8, A1 I8 T8 WG, Safe BIsfse &l ged 3 e @, d S @Niedl arey| sHR
HEl © [P a8 I8 T 98 IR < 3 BA fhami & aoie @ g3 g 9 AT el av
| BH SFIR®T W g &l I I3, ARGTrT F g &1 #M @, offh g9 i & a1 wel
Ve fiel, I 9 %ed Al &7 @l IR @l €1 Tell =i en &R 9 {6 gq Bl B gt
<, P BN a1l T8 Bl

AR, Sl & W1 UH AT URAET T @ 7| SR URaeT 2 & $Ud @1 8
Afh 31Tel 72 IR SIofd @& XC H ghg @ a8 A T AR S &l ek S of 99 &
foU IR 8 €1 ST 7 EMI | AT Sl 8, A1 B o d agd ol gsdl 8l de-aR
&7 # a8 AT IR U 21 5 ARE DI & BYA H gellg HM? I Yob THR FHAAT 2

IR, 39 U W% a8l gl SHlhd W ff T8 2 iR 9 & @i H a1l
WH 2l R T og God @1y, Ia1 DY Dg W T8 Wiel ST Gohd ol I 99 9gd T9R
ARG 21 IR M IMIT © fF 8 I 9 HE S AFAYG W IO A1 H' §, A
SABT T AT BT IR $9PT M 9 8l 39BT Uh 8 IR ©, I 39 e &1 99 Uh
TR ©, MR TSB! ST &, A S FARAT &, T8 A AUD! foRgepx W 4T [ball g T AT
3MUE € [ 3T WHR A Y8 &g b gD aM Acehlel HRAMT | IR €1 &l @RIl S,
a1 fedifery SiF-U 3™ W @¥IT ol iR fha™ @1 =@1er 8rm, Hifh el SHfidd E| &
S ST 96 A1 © [P fHA Bl wsar 78 gl vl # Suw 3 dxan g b g iR
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AR TR ATUhT BRETT qgd SN © IR AHA S Bl JoAardhx 39 WR a9 faetar AR

HAT ST ST MY <, <ffepe R arq <ol Y| $9 WR 37T WRBR Bl PO (e < ... (a8m)
remer wetedn ¢ Al oy g, At o orel gfea, 2R 4. RS w1 A et o g o
ERI JAY Y Ay & |1 ARg PR o

.. (o)
2 dels PAR (HIPFEN): IRBR B RE A §9 W 9419 3771 A1
JTeAE TR : YDA ¥ S < BT Fared el 6

... (cgaur)
I RIS : b ©, T 98 98U/

.. (eraE)
MADAM SPEAKER: All this will not go on record.

(Interruptions)” ...

MADAM SPEAKER: It is a very serious matter. We are all concerned about the

plight of the farmers and the paddy growers, and we do not want them to suffer

any kind of loss. I would urge upon the Government to kindly take urgent steps.

... (Interruptions)

MADAM SPEAKER: Now, we have Shri M. Anandan.

SHRI BASU DEB ACHARIA (BANKURA): Madam, I have also given notice. ...
(Interruptions)

SHRI M. ANANDAN (VILUPPURAM): Madam, in Tamil Nadu, Vikkaravandi is
in my Parliamentary Constituency Viluppuram. Vikkaravandi is a special grade
town Panchayat. It is one among the three special grade town Panchayats in
Viluppuram District. The total population of Vikkaravandi alone is 15,000. It is

surrounded by 59 villages, which are fully depending on Vikkaravandi to serve

* Not recorded.
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their purposes. There are 21 modern rice mills, engineering college, polytechnic,
ITI, Government offices, etc. Vikkaravandi is a growing industrial town. It is
situated nearby four-track National Highway.

Now, there is only one nationalized bank, which is not sufficient to serve
the people of this town. Moreover, the agriculturists of this town and the
surrounding ... (Interruptions)

MADAM SPEAKER: Hon Member, you have made me a request that you would
speak in Tamil. Hence, I have arranged for an interpreter. Now, you have chosen
to speak in English. It is your choice, but it is very beautiful to hear you speak in
Tamil.

SHRI M. ANANDAN : Yes, Madam, I can speak in Tamil.

* Vikravandi is in my constituency. It is one of the three special town
Panchayaths in our constituency. There are so many engineering and technological
colleges. Many small scale industries, lorry construction companies, iron ore
industries, modern rice mills and many industrial houses are located in Vikravandi.
It is a growing industrial town. More than 15,000 people are residing in
Vikravandi. It is surrounded by fifty nine villages. The villagers have to depend on
Vikravandi for their livelihood and for their other necessities. At present, only
Indian bank is functioning at Vikravandi. It is not sufficient for people’s needs. A
branch of nationalized State bank of India needs to be established at Vikravandi. If
such an establishment is facilitated, it will benefit not only the people of
Vikravandi but also the surrounding villagers. State Bank of India has excelled in
providing assistance to farmers, to self-help groups and have enhanced rural
development. Establishment of a branch of State Bank of India at Vikravandi will
enhance the upliftment of the livelihood of the people of Vikravandi and of the
surrounding villages.  Earlier, Rotary Clubs have taken some initiative with

regard to this issue.

* English translation of the speech originally delivered in Tamil.
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I request that this issue may please be considered. Madam, I had already
given a letter to the Minister of Finance for establishment of branches of State
Bank of India at Elavanasur kottai at Ulundhurpet taluk in my constituency and at
Athiyur Thrice in Vilupuram. I request that those requests may also be considered.

With these words, I conclude my speech.
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E

MADAM SPEAKER: Shri Yashwant Sinha.

SHRI BASU DEB ACHARIA : Madam, I have given notice on this issue only.
SHRI YASHWANT SINHA (HAZARIBAGH): Madam Speaker, I am grateful to
you for giving me this opportunity to raise an important issue on a day which we
are celebrating worldwide as Human Rights Day.

Tibet has been under Chinese rule for 60 years now. The grossest violation,
the most flagrant violation of human rights has taken place during these 60 years
in Tibet by the Chinese.

Madam, you will be absolutely shocked to know that so far 81 Tibetans,
men and women, have committed self-immolation. What is worse, the response of
the Chinese is more repression. Since January this year, 66 Tibetans have
committed self-immolation in Tibet — self-immolation which is the most extreme
step of punishing oneself by giving up one’s life, by burning oneself or putting
oneself on fire.

Madam, the UN High Commissioner for Human Rights, Ms. Navi Pillay, a
lady, as you know, while addressing the UN General Assembly on 24™ October,
2012, said: “She was disturbed by the continuing allegations of violence against
Tibetans seeking to exercise their fundamental human rights of freedom of
expression, association and religion.” She pointed out to the reports of detentions
and disappearances and of excessive use of force against peaceful demonstrators
and curbs in cultural rights of Tibetans. She said: “I recognize Tibetans’ intense
frustration and despair which has lead them to resort to such extreme measures,
but there are other ways of making their feelings clear. The Government also
needs to recognize this and permit Tibetans to express their feelings without fear
or retribution.”

Madam, what are the concerns of the Tibetan people? I am very briefly
mentioning a few of them. Their first concern is excessive use of military force

against the Tibetans; second, religious restrictions and cultural repression,
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particularly in regard to enforced patriotic education campaign of the Chinese
Government; third, the on-going disappearances and detentions of Tibetans who
express their dissatisfaction with the Party Policy. Fourthly , restrictions on access
to Tibet by media and international observers; fifthly, the forced removal of the
Tibetan nomads from their ancestral lands; and sixthly, the degradation of the
delicate eco-systems of the Tibetan Plateau. These are the concerns and I call upon
this House, Madam, through you to express its deepest heartfelt concern at this on-
going tragedy of our times namely, the repression of the Tibetans and call upon
the Chinese leadership who are ruling Tibet from Beijing to listen to the cry of
anguish of the Tibetan people and ensure that the Tibetan people and the
autonomous region of Tibet is given the rights which is guaranteed to them
globally under the UN Convention and even under the Chinese Constitution. This
is an appeal that I am making to all Members of the House, through you, Madam
and call upon this Parliament to speak for the Tibetans.
MADAM SPEAKER: Shri Virender Kashyap, Shri Govind Prasad Mishra, Shri
Jitendra Singh Bundela, Shri Arjun Ram Meghwal and Shri Virender Kumar are
allowed to be associated with the issue raised by Shri Yashwant Sinha.

Shri Basudeb Acharia Ji, do you want to associate yourself with this?
SHRI BASU DEB ACHARIA : I do not want to associate with what Shri
Yashwant Sinha ji has said.
MADAM SPEAKER: What is the subject matter?
SHRI BASU DEB ACHARIA : The subject is violation of Human Rights.
Madam, today is the International Day for Human Rights. Madam, you can
remember that in the last Session I initiated a discussion on Private Members’
Resolution on large scale violation of Human Rights in our country. Today, a large
number of Muslim women have come from Jammu and Kashmir and they are
holding dharna at Jantar Mantar. What is happening for the last several years in
Jammu and Kashmir? Muslim youths are being picked up by the security forces.

They are being put behind the bar, behind the jail by arresting them. They have to
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remain in Jail for years together — for five years or six years as undertrial prisoners
and after keeping them in jail, then they are accused with several cases. Even
there are cases where the mothers are not informed about the whereabouts of their
children. Wives are not even informed about the whereabouts of their husbands.
This is nothing but a blatant violation of human rights which is happening in the
State of Jammu and Kashmir by the security forces. There is a demand for
withdrawal of Armed Forces Special Powers Act. In spite of the
recommendations given by the State Government for the withdrawal of the
AFSPA, the Government of India has not decided to withdraw Armed Forces
Special Powers Act from Jammu and Kashmir and also from Manipur.

Madam, I will refer to the recent incident of blatant Human Rights violation
in the State of Maharashtra. 35 youths belonging to Scheduled Castes and
Minority Community went to Mumbai. They were taken by a company to work in
a construction company in Mumbai. When they went there, within two days, they
were arrested alleging as Bangladeshis.

MADAM SPEAKER: All right, thank you so much. 24 e W v & @1 Weag
B9 & oy ore AW &Y fae w Al

()
SHRI BASU DEB ACHARIA : They are all from my constituency. They belong
to Scheduled Castes. None of them were Bangladeshis. They were kept in Jail for
more than two months. ... (Interruptions)
JNeTET HENSAT : YS! AT FHIG BT T B, 3@ Y I8 A |

()

A& HEISAT : 3T dS 99, 379 3MYBT G Rprs § 81 o1 T 2

... (agaym)
MADAM SPEAKER: Shri Rajaiah Siricilla will only speak. Nothing will go in

record.

* Not recorded.
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(Interruptions)” ...
MADAM SPEAKER: Shri M.B. Rajesh, Shri P.K. Biju and Shri Nama
Nageshwar rao may be allowed to associate with the issue raised by Shri Basudeb
Acharia.
SHRI RAJAIAH SIRICILLA (WARANGAL): Thank you Madam for giving me
an opportunity to speak.
13.00 hrs|= |
It is a unique opportunity that has been given to me to speak on orphans on this
International Day of Human Rights.... (Interruptions)
MADAM SPEAKER: He is talking about the plight of orphan children.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)™ ...
SHRI RAJAIAH SIRICILLA : As this august House knows, the living condition
of orphans is very pathetic. As we know, there are two categories of orphans. One
category 1s of those who do not know the parents. This comes under ‘no parent’
category. The second one is of abandoned families, this incarceration by families
due to poverty and all. That comes under ‘social orphans’. The first category is of
true orphans. If you look at the figures of the orphans in the country, we are
shocked to know that about four per cent of our population is under orphan
category. This is as per the UNICEF Survey and the SOS survey. This figure is
more than that of the population of Delhi. We are astonished to know this. In
recent official surveys, the figure is about four to six per cent. About 20 million
population is under orphan category. The innocent and ignorant children are
looking at our country, looking at our Government and the society with broken
hearts. What is their caste? What is their religion? What is their nationality? Who
are their parents? What is their date of birth? What is their identity? After so many

years of our Independence, this country does not have any answer to them. So,

* Not recorded.
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there is a dire necessity for the country and the State to bring such a legislation to
provide protection and give them equal rights and equal recognition to this
particular group of people. So, there is every necessity. There is no access to them
to go even to school; there is no access to them to get into a train without the
identity certificate. So, there is a dire necessity to bring legislation as an
institutional protection. For this, we must think of this one issue, whether we know
it or not, whether we accept it or not.

This society is a hierarchical society with a strong caste base. Every caste is being
imbibed with an impermeable iron wall. If they are to be given education, in which
caste they must be included. There is a necessity for that. This august House may
think of this. A separate class category has to be created, that is, ‘no caste
category’. The survey may be done of their population. According to their
population, a proportionate representation and equal opportunity should be given
to them, as has been ensured and guaranteed by the Indian Constitution under ‘no
caste category’. There is every necessity to issue a card to them. We are issuing
cards like Aadhar Card, Voter Identity card and several other cards. But these
people do not have any Identity card. There is need that these children may be
categorized as ‘needy children’. They are risky people. There should be one card
given to them called the ‘Needy Children Card’ so that their morale gets boosted.
They will get a due recognition in the society. Without their fault, without the
identity cards, they are being ignored by the society. So, there must be some
legislation to provide protection to them. Ee Government has taken up several
programmes under ICDS. There also, this need is not being properly addressed.
Therefore, I would request the august House to think of formulating a plan and
having an appropriate legislation to uphold the dignity and identity of these

children.


S Ramaswamy
cd. by b2
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MADAM SPEAKER: Shri P.L. Punia and Shri Kamal Kishor ‘Commando’ are

allowed to associate with Shri Siricilla Rajaiah on this issue.

13.05 hrs

The Lok Sabha then adjourned for Lunch till Five Minutes
past Fourteen of the Clock.



10.12.2012 71

14.07 hrs

The Lok Sabha re-assembled after Lunch at Seven minutes past
Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377°

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. The Members who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House within 20 minutes. Only those Matters
shall be treated as laid for which slips have been received at the Table within the

stipulated time. The rest will be treated as lapsed.

(i) Need to provide funds for acquisition of land for laying of
railway line between Bhiwani and Loharu in Haryana
and to augment rail facilities in Bhiwani and
Mahendragarh districts of the State

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the attention of the House regarding the steps to be taken on a top-
priority basis in my Parliamentary Constituency Bhiwani-Mahendragarh in
Haryana as follows:-

(a) Survey for Bhiwani-Loharu (Haryana) railway line had been conducted
thrice in 2007. It’s survey was also approved in the Railway Budget 2010-11. Now,

funds may please be sanctioned for land acquisition for this line and construction

* Treated as laid on the Table.
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of stations coming on this route. This railway line will reduce the traveling
distance between Haryana and Rajasthan.

(b)  The route of any one of the following trains may please be extended upto
Bhiwani junction (Haryana) so that train facility is available for the common
people of Bhiwani, well known as “Mini Kashi”:-

(1) Haridwar-Delhi passenger train No. 331/332.
(i1) Rishikesh-Delhi Train No. 371/372.
(111) Mussorie Express (14041/14042) coming to and fro Delhi.

(c) The stoppage of following trains may please be provided at Railway station,
Kanina Khas, district Mahendragarh to obviate the hardships being faced by a
large number of people of this urban town and adjoining area :-

(1)12457-58 (Up-Down) from Delhi-Sarai Rohilla to Bikaner

(111)22471-72 (Up-Down) from Delhi-Sarai Rohhila to Bikaner

(111)14705-06 (Up-Down) from Delhi- Sarai Rohila to Sadulpur

I, therefore, request the Hon'ble Minister for Railways to take up the above
mentioned works in the interest of the people of Bhiwani and Mahendragarh

districts.
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(ii) Need to run passenger trains with increased number of bogies
between Merata Road and Merata city in Rajasthan
under North Western Railways

#it Mt Rig daEmEa (IEEE) @ SR IeEd Yad & SIgYR We & Hedl s W Hedl [
P 15 fhaHier & IR Bl e & o7 Ul Hiex 191 T s ot | S9! 3 greis |
gRafdd &) foar Tar g | Hex 97 & 9T 39 e W By (oA Bl FIN TS0 Feran ot
Aifh o9 39 A5 W XA 99 ol &1 T8 § e Faiial & 9 oI g § | s aR
TRRT-FB! B ol Al IR FTl Bl UK G BN T | B WIoGN qhHeH 37
TR & T B gD ¢ |

31: WRBR A A A & [P 39 e W Af¥d Sl arefl ¥ A1 SIIHY Ferar &l Hur

cdl
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(iii) Need to provide medical and financial assistance to the dengue infected

regions of Tamil Nadu and other parts of the country
SHRI S.S. RAMASUBBU (TIRUNELVELI): There are about 3,500 species of
mosquitoes found throughout the world. They spread number of diseases affecting
millions of people every year. Mosquito is a silent killer and some of the diseases
caused by mosquito bite are fatal. Malaria, Chickengunya, Yellow Fever,
Encephalitis and particularly Dengue continue to take massive toll in India in the
last few years.

Dengue is becoming one of the major public health concerns in the tropical
and sub-tropical countries. So much so that over 40% of the world’s population
(2.5 billion ) is at risk from dengue- mostly kids. WHO says 50-100 million
infections occur every year across the globe and it costs India almost $29.3 million
a year. However, majority of them do not even exhibit symptoms. Depending on
several factors, including age, dengue fever can progress to severe forms.
Mortality is quite high in the case of dengue hemorrhagic fever.

In India, Dengue infected/ death cases were steadily rising in the last few
years as under :-

In 2009, it was 15535/96; in 2010 — 28292/10; in 2011 — 19000/180.
During this year upto 5 November, Tamil Nadu has the most number of cases,
nearly 8,500 according to the National Vector Borne Disease Control provisional
data. West Bengal is second with about 5,700 cases. Tamil Nadu had the most
number of cases in 2007 and 2011 too. It recorded the most number (54) of deaths
in 2012. The National Capital, Delhi is also not behind. It has reported 1,427
including 4 deaths till 11 November 2012.

This is a serious issue and the steps should be taken on war-footing to

control the spread of this disease. Keeping in view of the above, | humbly urge
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upon the Union Government to render all necessary medical and other financial
assistance to the Dengue infected States more particularly for the southern districts

of Tamil Nadu to control this desease and to protect the lives of common man.
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(iv) Need to set up a new cancer hospital in Nagpur and to grant
financial assistance to Government Medical College and Hospital,
Nagpur to purchase additional equipment
SHRI VILAS MUTTEMWAR (NAGPUR): I wish to bring to your notice an
alarming statistical fact that as per Indian Cancer Registry, Nagpur city is showing
highest cancer incidence in its population as compared to Mumbai, Pune and
Aurangabad in Maharashtra State. In fact, Nagpur has recorded third highest
incidence of Breast Cancer and Esophagus in females and second highest number

of oral cases in India.

Because of its geographically central location and good railway
connectivity, patients from all over Vidarbha as well as adjoining three states of
Madhya Pradesh, Chhattisgarh and Andhra Pradesh come for diagnosis and
treatment at Nagpur. Most of these patients belong to socially and economically
backward communities who cannot afford treatment in private hospitals.

Government Medical college and hospital at Nagpur which has Radiation
Therapy facility with a single Cobalt unit and Brachytherapy is catering to 2000
new cancer patients annually. The single Cobalt unit machine is being used to its
fullest capacity as 80 patients are being treated with radiotherapy per day. There is
long waiting lists of patients who have to wait for three months to be treated for
cancer, which is unethical from the cancer treatment point of view. Therefore, they
have requested for sanction of 55 crore for the procurement of additional
equipment. Similarly, there is another hospital Rashtrasant Tukdoji Regional
Cancer Hospital being managed by the Cancer Relief Society, Nagpur for
treatment of cancer patients. Despite the available facilities, the two hospitals are
unable to cater to the need to the cancer patients.

In view of the above, there is an urgent need for setting up a new world

class dedicated Cancer Hospital in Nagpur for treatment of rapidly growing



10.12.2012 77

number of cancer patients. Meanwhile, I would urge upon the Government to
urgently consider granting financial assistance to Government Medical College
and Hospital, Nagpur to purchase additional equipment in order to serve the large

number of cancer patients.
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(v) Need to shift the route of proposed express highway connecting three
highways in West Delhi posing serious threat of displacement of large
number of people in the area
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(vi) Need to convert two-lane road between Jagtial and Kodad
in Andhra Pradesh into four-lane road
SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the august House regarding the dire need to improve the road
connectivity by laying a 4-lane road from Jagtial to Kodad measuring 283 kms. to
improve the connectivity to Bandar port from Telangana Districts in Andhra
Pradesh. I would like to state that Karimnagar District is in northern Telangana
and located centrally to Adilabad, Nizamabad, Warangal & Khammam districts in
A.P. In consideration of available natural resources, manpower and other
infrastructure facilities, there is a lot of scope for industrialization and there is a
possibility of formation of industrial corridor or SEZ, but due to lack of better port
connectivity, the things are not materializing. The nearest port to Karimnagar is
Bandar Port. Presently, the available road is passing from Nizamabad to Jagdalpur
highway via Jagtial. In the way, it passes from Jagtial, Karimnagar, Warangal,
Khammam and Kodad then it goes through Vijayawada and connects Bandar Port.
The road from Jagtial to Kodad is 2-lane and remaining is 4-lane 1.e. out of total
452 kms. of length, 283 kms. is double, and it needs to be converted into 4-lane
road for better port connectivity. This 283 kms. length road passes through 4
Integrated Action Plan (IAP) naxal affected districts. It will be the first better port
connecting road to entire backward Telangana region. It will provide better
transport facilities in 8 districts of Telangana i.e. Adilabad, Nizamabad,
Karimnagar, Warangal, Khammam, Nalgonda, Rangareddy & Hyderabad except
Mahabubnagar with low-cost project and with lot of benefits. Hence, I request the
Hon'ble Union Minister for Road Transport & Highways, to consider the proposal
for conversion of 2-lane to 4-lane road with dividers from Jagtial to Kadad on a
top priority-basis immediately for better employment opportunities to the youth

and to improve the industrial growth in the Telangana area.
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(vii) Need to ensure quality of development works under Pradhan
Mantri Adarsh Gram Yojana in Gaya parliamentary
constituency, Bihar

it g8 Al (T): § By AEie g iR AfERaT #A BT erH WY Wad &5 TR
fA8R @1 3R faarr arear § | a1 el & 225 U B GUHA A& A Ao & oy
T ol 2 | ey <l # 9 gIar 7 1S9 A @ A & Wial &1 e oot 9 @
FHI | ifp A @1 37 Arormeil #§ JIfFafHddr 81 @ § Fife WA TR/ET 3 79l
H BRI PIAGM B TS-T$ BURT BT ¢ @ © | 39 YHR A AN AT I 37 drell Hal
A SR H AFAHIA B B GHE B | AT A AHISD A HA S A SR © b
YT NS ATSHT & U 31 dl & fAprd & drl R Toifial &l f3ar 9w iR &l
® FREN St & a1 S | ARPR & Fedgfd 3R S22 &l Uia & & forg arsd
HUFAT & BT A fCFpd 89 B GYEET | 39T Bt & folv WM WR B BRIk
iRt @1 mefiear & Sy |




10.12.2012 81

(viii) Need to review and amend Article 370 of the Constitution of India

SHRI KIRTI AZAD (DARBHANGA): It has been enshrined in the Constitution
of Jammu and Kashmir that it is an integral part of India however vested interests
have steadily tried to alienate the State using article 370. This article is an
additional legislative mechanism that was badly conceived and has become
irrelevant over the course of time. It has allowed State apathy to prevail with
respect to status and empowerment of SC/ST/OBC/women. The State has also
relegated certain citizens of India residing in Jammu and Kashmir to the status of
refugee. By doing this the State has washed its hands off the responsibility of
welfare of these individuals. A glaring example of State’s blatant disregard of
establishing an equitable society is its own citizenship law which overrides the
laws of Indian Parliament. According to this law, a female subject married to an
Indian not from the State of Jammu and Kashmir loses her right to inherit property
in the State however, a male subject is free to marry anyone from any part of India
or the world and be assured of his right to inherit property of his forefathers. This
is not only in violation of basic human rights but also the U.N. Convention on
Elimination of all Forms of Discrimination against Women that India has signed
and ratified.

Article 370 has contributed to the alienation of State from the India and
fanned separatist sentiments. Therefore, it is doing more harm than good to the

people of the State and India at large.
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(ix) Need to produce and use chemical free organic farming

SHRI SHIVARAMA GOUDA (KOPPAL): Biological control is a method of
controlling pests using other living organisms. This includes insects, mites, weeds
and plant diseases. The idea of using microbial pathogens of agronomic pests as a
method of biological control dates back to the 19" century.

As per studies chemical insecticides are toxic and poisonous to human
being, whereas, microbial bio control agents like Trichoderma, Pseudomonas etc.
are non-toxic and non-poisonous. But they are identified under the group of
chemical insecticides in India. This is a wrong grouping that is why it should be
looked into.

I would like to point out that several Agricultural Universities, State Bio
control Laboratories and ICAR Institutes have identified farmers friendly or eco-
friendly microbial bio control agents from the nature such as Trichoderma
barzianum and Pseudomonas fluorescents from the control of root and foliar plant
diseases, Beauveria Bassiana and Metarhizium anisopliae for the biological
control of crop pests like white grubs and cut worms, Bacillus thiringiensis and
NPV for the control of cotton bollworms and Paecilomyces lilacinus for the
control of plant parasitic nematodes.

Even though these microbial bio control agents are safe to human being and
plants, in India they are wrongly grouped as chemical insecticides. It is causing a
great inconvenience to people who wish to produce or manufacture. One has to
submit toxicological data to get license. If these microbial bio control agents are
not grouped as chemical insecticides, the unemployed rural youth can take up
mass production and sell to farmers at a much cheaper cost.

I would like to urge upon the Union Government to take all possible steps
to take corrective measure to make our India farmers themselves able to produce

and use for organic farming free of chemicals.
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(x) Need to provide special package for providing clean drinking water in
Rewa parliamentary constituency, Madhya Pradesh
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(xi) Need to revise the salary and other emoluments of bank
employees in the country
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(xii) Need to implement ‘The Place of Worship (Special Provisions)
Act, 1991”

SHRI ABDUL RAHMAN (VELLORE): The 400 year-old Babri Masjid was
demolished on December, 6,1992. The sectarian violence in the aftermath resulted
in the deaths of over 2,000 people, injuries to thousands and loss of property
amounting to hundreds of crores of rupees.

We demand that the Government must not delay anymore in taking
appropriate action against the culpable persons clearly listed out in the Liberhan
Commission report. The people of this country has waited long enough to get the
justice and are now wondering if they will ever get it at all.

Apart from this the people of this country also call for a reaffirmation of
"The Place of Worship (Special provisions) Act, 1991" that prohibits the
conversion of any place of worship and provides for the maintenance of its
religious character as it existed on 15™ August, 1947. Although this Act does not
apply to the Babri Masjid, its reaffirmation is necessary to ensure that other places
of worship are not engulfed in the same sectarian and divisive politics that Babri

Masjid fell victim to.
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(xiii) Need to facilitate the development works in areas that come within the
restricted zone around ancient monuments and sites notified by Archeological
Survey of India in Alathur parliamentary constituency, Kerala

SHRI P.K. BIJU (ALATHUR): In order to maintain retain and preserve the traditional
cultural history of Kerala the Archcological Survey of India (ASI) has been
conducting surveys and taking over such monuments to notify it as a monument of
national importance. But majority of such monuments taken over by Archaeological
Survey of India in my constituency of Alathur is situated in densely populated areas.
Ancient Monuments and Archacological Sites and Remains (Amendment and
Validation) Act, 2010, which came into force from January 2010, stipulates that any
development within a 100 m from the precincts of a monument is prohibited.
Further, as per the same rules the area of 200m from the prohibited zone is
considered a regulated area The impact of the amended act is more severe and
harrowing for the people belonging to the Vadakkanacheryy Grama Panchayath
that come wunder Vadakkancherry constituency, Chovvannur Kadavalloor,
Kadangodu, Katakambal that come under the Kunnamkulam constituency,
Kanissery Grama Panchayath that come under the Thrissur Grama Panchayath.
For the construction of new houses and renovation of the existing ones, they have
to wait for long period due to the inordinate delay in getting sanction from the
Central Government. There is no mechanism by the Government to make the
inhabitants aware about submission of application forms and other procedural
steps. A state Archeology director's office had been set up for the collection and
submission of such application forms to the centre. Due to shortage of funds in
contrary to the promises made in the last budget, the office is struggling to meet the
daily expenses and distributing salary to its personnel and the office is almost
defunct. Due to the amended act, it is not possible to implement development
projects such as roads, drinking water etc to these Panchayaths. People are also not

able to sell their land due to the clutches of the real estate mafia who are conniving
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for lower price for the land much lower to the present market rate. | urge the
Government to take necessary steps to overcome such impediments caused by the
amended act and direct the Archeologica! Director's office for the collection and

submission of application forms from the inhabitants of areas notified by ASI
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(xiv) Need to allocate funds for construction of new broad gauge railway line
between Bhadrachalam and Kovvur in Andhra Pradesh

SHRI NAMA NAGESWARA RAO (KHAMMAM): I want to bring to the notice
of Hon’ble Railway Minister that Kovuur-Bhadrachalam railway line in Andhra
Pradesh was proposed way back in 1969. With great difficulty it was finally
included in the 2009 budget session. I took up the proposal with the Minister and
was successful in convincing the Railway board about the economic viability of
the project. The broad gauge line would cut short the distance between Hyderabad
and Visakhapatnam by about 130 Kilometers, besides connecting the region with
the major ports on the east coast. Industrial pockets such as Kothagudem,
Yellandu, Madaram, Paalvancha, Sarapaka, Aswpuram and Manuguru would also
have easy access to major cities in the State. Also 200 villages of the remote tribal
belt will be facilitated. The people in the region would get the advantage of greater
mobility sought to be provided by the project. Various companies which had been
depending on the road transportation for supply of coal to many of its bulk
consumers would also be benefited by switching over to rail transport. Keeping in
view of all the above, I once again request the Minister to look into the matter
personally and initiate steps for allocating funds and laying of foundation stone so
that the work may start on this new rail connectivity from Bhadrachalam to

Kovvur broad gauge railway line.
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(xv) Need to pursue the presidential reference made on constitutional validity
of Punjab Termination of Agreement Act, 2004 to facilitate completion of
Sutlej-Yamuna link Canal

SHRI KULDEEP BISHNOI (HISAR): A presidential reference questioning the
constitutional validity of Punjab Termination of Agreement Act, 2004 was made
on 22.7.2004. Due to this Act, the two judgments of the Supreme Court dated
15.01.2002 and 4.6.2004 in the Sutlej Yamuna Link (SYL) canal could not be
implemented so far. Due to delay in completion of Sutlej-Yamuna Link (SYL)
canal, the agricultural fields of Haryana are facing acute shortage of water for
irrigation purpose resulting in heavy losses in agricultural crops.

I request the Government to take up the matter suitably so that it could

come up for detailed hearing at the earliest.
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14.08 hrs

ENFORCEMENT OF SECURITY INTEREST AND
RECOVERY OF DEBTS LAWS (AMENDMENT) BILL, 2011-Contd.

MR. DEPUTY-SPEAKER: The House shall now take up Item No. 13 — Shri
Shailendra Kumar to continue.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Enforcement of
Security Interest and Recovery of Debts Laws (Amendment) Bill, 2011. It is a
combined law incorporating amendments to two Acts; The Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and the Recovery of Debt due to Banks and Financial Institutions Act, 1993.
Before I speak on Bills itself, I must remember that the nationalization of
banks in 1969 was a major step taken by the then Prime Minister, Shrimati Indira
Gandhi. For the first time, bank deposits came in the hands of the public. And,
for the first time banks went into priority sector and agricultural lending. Further,
in 1980 Shrimati Gandhi nationalized six more banks taking the total to 20. Our
banking system, our regulator has stood the test of time. In 2008, when there was
a global melt down, banks like the Lehman Brothers of USA, the Citi Bank had to
receive support from the American Government to survive, none of our banks
closed down. So, it is in the interest of all of us that the banking system as such
and the regulating system led by the Reserve Bank of India remained strong and
remained unaffected. It is in the interest of the nation because in banks on the one
hand the security of depositors is concerned and on the other hand the loans to the
poorer sections of people are ensured. [ remember when Shrimati Gandhi
nationalized the banks there were processions in Delhi of the cycle rickshaw
pullers. For the first time, they were hopeful that they would get loans from the
banks for their needs. So, when we look at any banking law, we must keep this
basic purpose in mind. There is no doubt that in the 40 years or more since the
first nationalization —the State Bank was nationalized and 15 years before that the
Imperial Bank was transformed into the State Bank — the banking system has
expanded vastly. Ee total deposits and the loans have increased manifold. Our
banks have to compete in the global market place to survive. If I may mention,
earlier the Government had taken two very important steps. Firstly, the

SARFAESI Act — as it is called — brought in a new concept called the asset
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reconstruction company which would take over and realise the secured assets of
the banks.

Secondly, the Bank Recovery of Debts due to Banks and Financial
Institutions Act, 1993, was also a good step. Under this Act, the Debt Recovery
Tribunals were set up which would dispose of cases relating to bank loans and
their non-realisation expeditiously. So, I think both these were strong steps to
strengthen the banking system as a whole.

Now, the hon. Finance Minister has taken some more steps. In the present
drive of the Government towards the so called liberalisation and reforms, what did
the Government do? They did not only increase the FDI in multi-brand retail to
51 per cent but the other aspects of the banks were also opened to Foreign Direct
Investment. For instance, the asset reconstruction companies have been allowed
FDI up to 49 per cent. I am not in favour of this. I do not understand why to
reconstruct assets in India, we need Foreign Direct Investment to come in.

With regret, I would say that once the Congress was known for Swedeshi.
It agitated against import of foreign cloths. Now it seems that the Congress is
becoming Videshi Congress. It feels that foreign investment is the panacea for all
economic ills facing the country. I hope that the Finance Minister who has been
the Finance Minister earlier also in the United Front regime in 1996 and then in
the first part of UPA-I and has extreme knowledge about this whole financial
sector would explain the rationale behind giving asset reconstruction companies
49 per cent.

The other thing that has been done by the 19™ October Resolution - on
which I would speak in more details when we would discuss the Banking Bill - is
that in private sector, 74 per cent Foreign Direct Investment has been allowed. So,
our deposits will be controlled by foreign companies and you would be shocked to
hear that the public sector banks which Mrs. Gandhi had created by taking them
away from the big monopolies in the country, in their equity also, 20 per cent

Foreign Direct Investment has been allowed.
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I think, these are retrograde steps and ought not have been done. If our banking
system can withstand the pressure of global melt down of 2008, then why in 2012
we are exposing our banking system to Foreign Direct Investment where it will be
subject to global risks? We know what has happened to banks in the European
zone? We know what happened to the banks in America? So, this is something
which is not desirable. I would like to request the hon. Finance Minister to re-
consider his decision about opening up our banking system to Foreign Direct
Investment.

Sir, this Bill unfortunately was not referred to the Standing Committee on
Finance headed by Shri Yashwant Sinha. This was violative of the general
convention that we have adopted in the House. Otherwise, in a short debate in the
House we are not able to consider all aspects in an expert manner.

Sir, you would be surprised to know that the List of Business changes
everyday. Earlier two Bills relating to education were listed for discussion in the
House. Suddenly the hon. Finance Minister must have thought that he must pass
the banking Bills quickly. The List of Business was changed and the Banking Bill
and this Bill was prioritised. We did not even get time to submit amendments to
these Bill. Many Members approached the Finance Minister and on their request
he postponed the discussion on the Banking (Companies) Bill so that some
Members could find time to submit their amendments. But we had no opportunity
to submit amendments on this Bill. You, as a guardian of the rights of the
Members, please ensure that in future all Bills are referred to the Standing
Committee on Finance and also that Members get adequate time to study and
submit amendments to all Bills.

Sir, apart from this, the Bill has no other objectionable features. The Bill
provides for permission to Asset Reconstruction companies and securitisation
companies to convert loans of borrower companies into equity shares; it permits
banks to purchase immovable assets of borrower companies in lieu of their loan

obligations; it includes multi-State Cooperative banks within the definition of
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banks but if that will disturb the concept of cooperative which are more liberal
with distributing loans to poor people is something that has to be considered by the
hon. Finance Minister. Currently, banks and financial institutions need to respond
to representation from borrowers within 7 days, the Bill makes provision to
increase this to 15 days. It enables banks or any person to file a caveat if they are
hurt by the DRT before granting a stay. It enables the Central Government to
require by notification the registration of all transactions of securitisation or asset
reconstruction, or security interest which is subsisting before the creation of the
Central Registry. The Bill provides the Central Government with the power to
direct in public interest that the provision of the SARFAESI may not apply, or
may apply with modification to a class ... (Interruptions)

MR. DEPUTY-SPEAKER: Please conclude now.

W, W W ;3T UHeH WH Y & B

IJUTEAE HEIGE : Sledl WcH BT

PROF. SAUGATA ROY: Sir, I feel that this Bill should still be sent to the
Standing Committee.

Sir, finally, I was discussing the issue of Foreign Direct Investment in the
banking sector. Today, one very interesting news came to my attention. This was
in the first page of a newspaper which read *"Walmart spent 25 million in last fours
to lobby for India entry’. This is not only regarding FDI in multi-brand retail.
Walmart has officially submitted that it spent so much money in lobby with the
US Senate, US House of Representatives, US trade representatives and the US
Department of State. y did it do so? It wants to enter the Indian retail market
because the retail market is estimated to be worth about $ 500 billion currently and
is pegged to cross $ 1 trillion mark by 2020.

If Wal-Mart has spent so much money in lobbying to get into the Indian
market — something which we opposed tooth and nail in this House — I would like
to know whether the Wal-Mart has also spent money in lobbying with the Indian
law makers. If so, how much and what are the details? 1 do think that Lok Sabha
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should discuss this issue of Wal-Mart trying to get into India through illegal means
because we are discussing FDI in Asset Reconstruction Companies. Why Wal-
Mart has spent so much money is for all of us to think about.

With these words, I end my speech.
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SHRI A. SAMPATH (ATTINGAL): Mr. Deputy-Speaker, Sir, while speaking on
the Enforcement of Security Interest and Recovery of Debts Laws (Amendment)
Bill, 2011, I would like to point out certain matters which have been brought to
my notice by some persons who are having some complaints regarding some
authorities of the banks.

Sir, our country has entered an era where lakhs and lakhs of farmers are
committing suicide. Now, on the one part, it has become very difficult for the
people to get a loan, to avail of a loan either from a private bank or a nationalized
bank and on the other part, if there are any arrears and default of repayment of the
loan, the attitude displayed by the bank authorities towards the common people is
something different from the attitude displayed towards the large industrial
houses.

First of all, I would like to request the hon. Minister, through you, Sir, to
consider our views that this Bill needs a thorough introspection, a detailed study
by the Standing Committee of Parliament concerned. The dispossession of
dwelling houses as a part of the immovable property happens as a part of the Act
which is at present existing. A party is dispossessed from the dwelling house with
the assistance of the police as well as the revenue authorities and the other
paraphernalia as per the order of the Metropolitan Magistrate Court or the Chief
Judicial Magistrate Court. There have been instances where the parties have
committed suicide, even the whole family has committed suicide. It is an
unpardonable sin. I may be excused for using such a term that our law has put
upon such type of a burden, such type of a capital punishment on the citizens of
India.

As a part of the procedure of this existing Act, the procedure followed in
the Securitisation Act is that normally there are four numbers of notices published
in the newspapers — two numbers of possession notices and two numbers of sale

notices. Normally, what I understand from the various cases is that all these
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notices put together including the advertisement in the newspapers come to around
Rs. 1 lakh. So, a person who has availed of a loan of Rs.10 lakh is put to an
additional burden of Rs. 1 lakh towards the advertisement charges and other E
that he is not able to pay back also. What happens is that, this particular person is
put from the frying pan to the burning pan. I am not going to make any political
speech; I don’t want to punch or pinch any of my friends from the Treasury
Benches. I genuinely feel that they also will be supporting me in certain matters.

There have been reports in various newspapers, especially in today’s
newspapers, regarding some report about NABARD. Some of the private
companies are getting loans for a very small rate of interest, 6.5 per cent of interest,
with additional cash refunds; while farmers are getting it for seven percent and
above. Not only that, what is the purpose of NABARD? I was one of the
applicants who has written the examination and attended the interview at the time
when the NABARD constituted but I did not join that job. ... (Interruptions) 1 am
more lucky because I have got the company of all these learned friends, Sir. Our
hon. Minister would be happy because I am also from the same feather, even
though I am much junior to him, and in the profession as lawyer. What is the use
of giving advertisements for Rs.37 crore by NABARD? Even a single naya paisa
need not be spent for advertisement by NABARD.

The prime purpose for which the NABARD was constituted was
refinancing the cooperative movement and State Governments and also to
undertake certain flagship programmes of the Government of India. If this is
correct, I feel ashamed of it. Are our banks misutilised by some of the top
bureaucrats and executives for their luxury by spending Rs.37 crore for
advertisements and spending crores of rupees for the socalled modifications of
their offices? This has to be looked into very seriously and necessary action should
be taken by the Government of India. This cannot be tolerated.

Today, there are other reports also. The Government of India is now, 1

understand, trying its best to bail out an Indian multi-national corporation from
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one of our neighbouring countries. I am not going into any bilateral discussion or
name any company; I am not going to add any fire into bilateral relations that we
have with that country but through you, Sir, I want to invite the attention of the
House to this.

You see the amendments moved by the hon. Finance Minister, at Sl. No.6,
Clause 13 —

“6.  Page 6, after line 15, insert —

(ac) after sub-section (5), the following sub-section shall be
inserted, namely:-

“(5A) After hearing of the application has commenced, it
shall be continued from day-to-day until the hearing is
concluded:

Provided that the Tribunal may grant adjournments if
sufficient cause is shown, but not such adjournment shall be
granted more than three times and where there are three or
more parties, the total number of such adjournments shall not

exceed six:’E

Sir, this is imposing something upon the Presiding Officer or a Tribunal. It
is just like handcuffing the Tribunal. It is performing a judicial function. It is not
fair for this Parliament to handcuff the Judiciary or a Tribunal or a quasi-judicial
body.

MR. DEPUTY-SPEAKER: Please conclude.
SHRI A. SAMPATH : Sir, I am going to conclude.

Sir, this is a very serious matter. This concerns the life and death of
people. ... (Interruptions) Of course, I understand the difficulties faced by the
banks also because the banks say that as equitable mortgage for the loan amount is
usually created with any immovable property and since agricultural properties are
exempted from the purview of the Act, again inordinate delay is caused for the
realization of the amount due to banks. This is the argument of the banks. I am not

saying that this is the argument of the hon. Finance Minister. But this is the
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argument of the banks. We have heard such arguments in the DRTs also. Section
14 of the Act deals with the possession taken by the revenue authorities or the
CJM courts. So, either the revenue authorities or the CGM court is empowered to
take physical possession over the secured asset and hand it over to the banks. Here,
the banks say that since the revenue authorities are involved, there are inordinate
delays. This is their argument.

Sir, I would like to mention one thing about the jurisdiction of the DRT and
the DRAT because the number of litigations are on the rise. I am coming from the
State of Kerala. We are having only one Bench of the DRT there. I would like to
make a request to the hon. Minister, through you, that for Kerala and
Lakshadweep, another Bench of the DRT should be considered and allowed; not
only that, we do not have a DRAT in Kerala. So, a DRAT should also be
considered and it should also be sanctioned because the number of cases are
increasing and in the coming days it will be even more. So, why should we put a
burden upon the litigants on the one hand and on the banks on the other? We want
a speedy trial. But as you know, justice hurried is justice buried. I hope our hon.
Minister may also agree with me on this that justice hurried is justice buried.

MR. DEPUTY-SPEAKER: Please conclude.
SHRI A. SAMPATH : Sir, I am going to conclude.

Sir, the hon. Minister was a very senior lawyer of the Supreme Court of
India and his career was in flying colours. So he will understand this better. I
would like to humbly submit, through you, that this is not a very good practice to
put all these Bills in the House to ensure that they get passed without any
discussion or deliberation or evidence taking by the concerned Standing
Committee on Finance. So, once again, I would request that this Bill should be
sent to the Standing Committee on Finance for a thorough consideration, study
and deliberation and only after taking into consideration the evidence collected by
the Standing Committee on Finance and a thorough discussion, this Bill should be

passed.
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SHRI PINAKI MISRA (PURI): Mr. Deputy-Speaker, Sir, I thank you for giving
my party, the Biju Janata Dal, an opportunity to speak on this very important piece
of legislation which is sought to be brought to the House by the hon. Finance
Minister.

Sir, the Recovery of Debts Due to Banks and Financial Institutions Act,
1993 has been amended in 1995, in 2000 and then in 2004.

SElarly, the present Act, which is the other Act, which is sought to be
amended, which 1s the SARFAESI 2002 has also been amended in 2004. It was
first brought about in 2002 to give the 1993 Act more teeth and then had to be
amended again in 2004.

Despite all these repeated amendments, the Finance Minister in a reply to
the Question in the other House, on 23" of August 2012, has admitted that the
NPAs of all nationalised banks in India stand at a staggering figure of Rs.1,23,462
crore. It is a staggering figure. Out of this, the State Bank of India alone has an
NPA of Rs.40,756 crore. This, Mr. Deputy-Speaker, Sir, I am sure the hon.
Finance Minister will agree, is the GDP of many small countries.

It raises some very serious questions as to the kind of accountability that
our public sector banks today offer the public. From the Chairman down to the
Peon, it appears nobody is accountable once they are appointed. Let me tell you,
Mr. Deputy-Speaker and let me tell the hon. Finance Minister that I am one of the
victims who has had to actually remove my account from public sector bank
because I was so disgusted with their way of functioning. I moved to a private
bank now. This is a personal experience of mine.

Therefore, if this kind of lack of accountability continues in public sector
banks, I do not understand the point of another amendment being sought to be
brought today. The hon. Finance Minister would be advised to also remember that
the year 2011-12 has seen the highest NPA in the last five years. This is how bad

things have become. This is prior to his taking over, [ admit. But I do not know if
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after August when it was Rs. 1,23,000 crore, I think we must have added another
Rs.5,000 crore to Rs. 7,000 crore of NPAs over the last five months.

Plus the absolute lack of efficacy of both these pieces of legislation is clear
from the fact that 67,524 cases are pending before the Debt Recovery Tribunals.
That is how completely non-efficacious these pieces of legislation have become
and this is despite the fact that efforts have been made to dispose of these cases
within 180 days, which is the mandate of the Government.

Now, the reason for this, may I say, Mr. Deputy-Speaker, and this is where
I really have to be one with the suggestions made by several Members of this
House from all shades of political colour, Shri Dushyant Singh, Shri Shailendra
Kumar, Prof. Saugata Roy, Shri A. Sampath, myself, and my leader, Shri
Bhartruhari Mahtab, who made the same offer and the same request. I do not
know why the hon. Finance Minister feels that this is really a way of derailing this.
This 1s not a way of derailing this because what he has brought by way of these
amendments is far too little and he will soon have to bring another amendment
within the next six months. So, out point was that he should take it to the Standing
Committee and a proper deliberation can take place, we could come up with a
more holistic amendment.

May I, as somebody who has practised some law on this side of the fence,
tell the hon. Finance Minister certain practical problems which today beset both
these pieces of legislation and which really could have been corrected by way of
this if we would have the chance to go to the Standing Committee and tell the
Standing Committee that this is what is required? But we have not had the
opportunity and taking the opportunity now, Mr. Deputy-Speaker, that you have
given me in this House to ask the Finance Minister again to consider from the
other side of the fence as to what are the problems.

The banks will only give you piecemeal advice that little tinkering here,
little tinkering there and that is enough. But really what is the leitmotif? The

fundamental of these pieces of legislation is that the Act provides for setting up of
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Asset Reconstruction Companies which are empowered to take possession of
secured assets to the borrower, including the right to transfer by way of lease,
assignment or sale and realise the secured asset.

This is the bulwark of this. If this is the bulwark, I want to ask the hon.
Finance Minister why the current enactment does not permit inter se assignment of
debt by one ARP to another. The purposive intent of SARFAESI is to ensure the
expeditious recovery of debts. Therefore, if Section 5 of SARFAESI could be
suitably amended and there could be an inter se re-assignment of debt, this could
be much more expeditious and efficacious way of settling these issuE

Now, I come to the second issue. There has to be a codified structure by
which banks show complete transparency in their assignment of debts to ARCs.
So far, this has been done in an extremely cloak and dagger fashion, in a
obfuscatory fashion, in a fashion which does not at all give anybody, inspire
anybody any confidence.

Thirdly, one of the difficulties being faced by the secured creditors under
SARFAESI Act is the determination of the priority of debts. I hope, the Finance
Minister will pay some attention to this because this is a very important aspect. |
do not have his attention now. I hope, at some point I will get his attention....
(Interruptions)

The provisions of SARFAESI Act for liquidation of debts have come into
play but there is a priority of claim to statutory authorities which is coming in the
way repeatedly. There is a complication because the State Sales Tax Act, as the
hon. Finance Minister knows, always have a provision in their various State
enactments that there shall be a first charge on the assets. Therefore, on
realization of debts what happens is that the secured creditors are left high and dry
and the purpose of SARFAESI Act is not served. Therefore, it would be very
important that an amendment is brought about that SARFAESI Act shall have

overriding effect over all statutory dues including Sales Tax, Income Tax, Central
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Excise so that other secured creditors will have priority in realization of debts, of
course, pro rata with workers, which is most important.... (Interruptions)

I read out your report that 67,000-odd cases are pending in DRTs. This does
not take into account the number of petitions that are pending in writ petitions. It is
because, | have personally had to appear in many matters in the High Court where
writ jurisdiction has been invoked. Therefore, some amendment has to be brought
about by which writ courts are injuncted from entering into these sort of litigations
because this is supposed to be a summary procedure under a summary enactment.
There is problem about uniformity of Stamp Act which must be uniform in all the
States where SARFAESI Act is there. Therefore an amendment needs to be
brought about.

Now I come to a very important point. In respect of Section 18 C, which is a
new provision sought to be enacted today by amendment, why should there be a
caveat in this day and age? This is a typical nationalized bank mentality. This is
the mentality of the nationalized banks which unfortunately the Finance Minister, [
am surprised with his kind of forward looking vision that he should fall prey to
this that any person by whom the caveat has been lodged shall serve notice of the
caveat by registered post, acknowledgement due. In this day and age, who deals
with registered post, acknowledgement due any more? With great respect, I mean,
is this the manner in which we are going to function in the 21* Century? Where
are we? There are e-mails, there are faxes, there are speed posts, and there are
couriers. What kind of enactment is this? It is basically intended to ensure that
there will be no compliance.

Therefore 1 say with great respect, there are several other amendments I

could suggest. Straightaway, [ would be happy to suggest it. People like me,
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would be happy to bow before the Standing Committee and suggest it to them.
But unfortunately the Finance Minister is keen that this be passed in its present
shape and form. We are unhappy with this. If the Finance Minister would

reconsider, we would be very grateful. That is all.



10.12.2012 107

SHRI ANANDRAO ADSUL (AMRAVATI): Mr. Deputy-Speaker, Sir, thank you
very much for giving me an opportunity to speak on this Bill. I welcome some of
the amendments which are suggested by the Minister of Finance in the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002.

First of all, the amendment suggested in the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
does not allow securitization or reconstruction companies to convert the debt on
the borrower company into equity. is amendment proposes to provide for the
conversion of any part of the debt into shares of a borrower company. Definitely
it will help the banks and also the financial institutions.

Secondly, the Bill proposes to include multi-State cooperative banks in the
definition of banks in the existing Act. I would request the hon. Finance Minister
to pay his attention to my suggestions. If you have added the multi-State
cooperative banks in the definition of banks, then, why have you not added the
other cooperative banks into it? Multi-State cooperative banks means the banks
which have opened their branch or branches in other States. They have registered
under the Cooperative Societies Act of those particular States and done the
business in one or more than one States. If you are allowing the multi-State
cooperative banks; if they have opened their branches in other States; then why
not other cooperative banks can do that? They are also working under the
Banking Regulation Act since 1965. Therefore, it is my humble request to you to
do that.

I know the importance of this Act. Whenever, we are doing the business of
banking or financial institutions, there are two types of defaulters. One is the
simple defaulter and the other is wilful defaulter. In case of defaulter, some
unavoidable circumstances forced him not to pay the amount of the bank or
financial institution. But there are some defaulters who are deliberately not paying

the amount that they have got from the bank or institution. If this purpose is there,
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then, what the cooperative banking is doing? They are doing the same business
under the Banking Regulation Act. There is a statutory audit and also an
inspection from the Reserve Bank of India. Again, my humble request to you is
that to add all the cooperative banks in this Act as you have added them in the
Banking Regulation Act. 1 will be thankful to you for this thing.

The other amendment, which will also help to the banking industry and
financial institutions, is that banks are not empowered to accept any immovable
property in realisation of the claim against the defaulter borrower in the situation
where banks are unable to find a buyer for such assets. It is a fact. That is why
you have allowed, by way of amendment, to take into possession the immovable
property to the banking industry and the financial institutions.

My colleague has told regarding caveat. He is a lawyer of the Supreme
Court of India, that is why, I could not comment on it. The Central Government
may exempt the clause or clauses of the banks or the financial institutions from the
provisions of this Act on grounds of public interest. It is also a good amendment.
It will help in the public interest. Definitely there will be some relief to the public.

There is another amendment to be welcomed. It will propose to enable
banks and financial institutions to enter into settlement of compromise with the
borrower. It also seeks to empower the Debts Recovery Tribunal to pass an order
acknowledging any such settlement or compromise. It will also be helpful. If
there is any chance for settlement before an order passes from the tribunal or court,
then, it will also help the bank.

In totality, definitely, good amendments are there. They will help to the
banking industry and financial institutions.

I convey my sincere thanks to you, Sir.
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15.00 hrs

SHRI GURUDAS DASGUPTA (GHATAL): Mr. Deputy-Speaker, Sir, I must
tender my unqualified apology because at the beginning I did not realize the
implications of this Bill. But on going into it, it appears that it is a toothless
superfluous Bill.

Sir, the ARC was set up many years back. That was done to realize the
defaulted sum, to realize the NPA and to clean artificially the balance sheet of the
banks.

A number of times the Act was changed or amended. At the end of the day,
let the hon. Finance Minister tell this House the reason. It is not a question of
numbers. You can get the Bill passed. We can realize; that is not the issue.
Despite all the Bills that they had passed, despite all the amendments that they had
passed, and despite the all powerful Finance Minister, who is at the helm today
and more so, he is a lawyer, even then the fact remains that the NPA is increasing.
Today, my friend is saying that it is Rs.1,17,000 crore. No, it is nearly
Rs.2,00,000 crore because the banks never disclose the NPA. The people who
have stolen the money are the criminals of this country but the law of contract is
so sacrosanct that they abide by that and they never let the country know who are
the defaulters. Only suit filed cases are made public. The NPA is increasing. I
would like to tell the Members of the Government and the Ruling Party as to why
the NPA is increasing and who the defaulters are. The defaulter is Kingfisher.
The firms like Kingfisher are the defaulters. The owner of Kingfisher has a free
access to the Government. But a small peasant, who might have defaulted the
payment of his bank loan because of his bad harvest, has no access even to the
orderly of a nationalized bank. This is the class society, [ am telling you.

Kingfisher has an access and it is reported, whether it is right or wrong, I do
not know. The Government was using all its political clout to tell the banks to
reconstruct the liability and to give him further loan. I am told that the State Bank

of India directly said: “We will not give them a loan.” This is the situation.
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Despite your powerful Act, which Parliament has supported, you have not
been able to take care of the increasing social malady of not paying back people’s
money. Whose money is in the bank? The big landlords do not keep their money
in the bank. We keep our money in the bank. The common people keep their
money in the bank.

People’s money are being misused and allowed to be defaulted, and the
Government has clearly and criminally defaulted in enforcing any law to bring to
book those who have stolen people’s money, and has totally failed.

This Act is again being amended. How is it going to help to realize the
NPA?

15.04 hrs (Shri Francisco Cosme Sardinha in the Chair)

Sir, the point is that the NPA undisclosed, the NPA unknown, the NPA
covered up by the Government and RBI is nearly Rs. 2,00,000 crore. Over and
above, there is a large NPA. I do not know how to describe it. Just see the
linguistic fervour. Corporate loan adjusted as ‘good’ loan. It is shown like that in
the balance sheet. What 1s the amount? It 1s more than Rs.1,00,000 crore? Ewe
take these categories, then what is the NPA? 1t is nearly Rs. 3 lakh crore.

Therefore, Sir, the point is that the Government has miserably failed despite
all the weapons they had armed them with, with the total support of the Parliament,
to realise the NPA and to reduce the NPA. Why is it so? The Government will
never accept their liability.

Sir, the paradox of the Indian Parliamentary System is that the Ministers
and the Government never speak out the reason of their failure. They will make a
statement; they will use their strength and number; and get the Bill passed. But I
would like to know from the Minister, why despite all the Bills that they had
passed, all the laws that they had enacted, all the weapons that they had in their
armoury, they failed to reduce the NPA. How is this going to help them?

What is the matter? ARC will become the shareholder of a sick company.
That is a new thing. Why should he become a shareholder? Can they change the
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policy? Can they change the management? Even if they change the management,
today the corporates know the technology as to how to manoeuvre. Not only the
Government knows the manoeuvre to manage their number, the corporates also
know the capacity as to how to manage and manoeuvre with the loans.

Therefore, Sir, the point is that the country needs a strong law. I demand a
special court; I demand a special court and expeditious trial of all the wilful
defaulters of the country, who have stolen our money and cheated the country. If
you are serious, have a special court. If you are serious, have a special court,
special trial within an expeditious time.

They are no less dangerous to the country than the terrorists. Yashwant
Sinhaji, may I draw your attention? You had been a Finance Minister as he is.
What is the problem in having a special court? You try the terrorists. They are
terrorists because they had fired on you. Similarly, these defaulters are also
terrorists because they have fired on the viability of the Indian economic system.
We are overburdened with the bad debts; and the Government comes innocently
every time to make a law, to show how serious they are! But there is always a gap
between the cup and the lip.

Therefore, Sir, the criminality of the corporates, who did not pay their loan,
cannot be condoned. At the same time, the salinity of the Government in not
being able enforce a law also cannot be condoned. ... (Interruptions)

PROF. SAUGATA ROY : Are you talking to Mr. Chidambaram or Mr. Sinha?
SHRI GURUDAS DASGUPTA : I am talking about the Government. Mr.
Chidambaram is a very friend of mine. Why should I tell this to him?...
(Interruptions)

MR. CHAIRMAN: Hon. Members, please do not disturb him. He knows what to
speak.

SHRI GURUDAS DASGUPTA : He believes that this law will be changed.

Therefore, he is optimistic. But I am saying the salinity of the Government,
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salinity of the political system. Why should I separate a person from the collective
responsibility? Collectively, the Government is responsible.

Sir, I agree with my colleagues that it should be referred to the Standing
Committee. That is the simplest way. But at the same time, I say that the Minister
of Finance owes an explanation. I hope he begins his statement by this. He owes
an explanation as to why despite all the steps they have taken, the NPA is
increasing. That is number one.

Number two, what prevents the Government from disclosing the names of
the defaulters? Number three, why will the Government not consider it? I do not
want him to give an assurance. The Government has tremendous corporate
pressure on them, I know. I know under whose pressure and what amount of
pressure, the Ministries and the Finance Minister have to work. I sympathies with
them. There will be a pressure. Therefore, I do not want an assurance. But let
them say whether they are ready to consider a special court, a special law, for an
expeditious trial.

Lastly, what prevents the Government from disclosing the names of the
people who have stolen our money? If we can disclose the name of a thief, why
can we not disclose the name of a person, who has stolen people’s money from the
banks?t the Government show its goodwill. TREHR 34 3TeHT FT a1 el §l @1
SO & ot et & forg omues oriRg # fhaer U B B 3 <@ a@ed 2 e sy,

HRp feargy, femd I sy daea wwor 3 =& 89l [ have seen this Government for

many years. It is the eating that tastes the pudding. Let us see what the
Government wants to do. Therefore, innocence is a veil but consequence is the
truth. The Government is innocently saying, pass the Bill because there is nothing
in it. Why should we pass it? How is it going to help us? There is the innocence
that comes as a veil but it is the consequence which will prove the bona fide of the

Government who swears by aam admi.
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T QT S B T w AfRT TR gard § R S e T @y a8 R whe a9
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Chairman Sir, there are two objectives of this Bill. One is recovery of bad loan
and another is enforcement of security assets. The bill has been amended many
times but recovery of loans is not taking place. Thus NPA has lauched about two
lakhs ie more than 4%. As per Reserve Bank directives, anything more than 4%
amounts to bad loan. Who have taken these loans? What is the reality? The
reality is that loans are taken by common people, small and marginal farmers,
labourers as well as big business houses, companies and rich industrialists. Even
the foreigners are taking loans and the foreign banks are doing brisk business. We
have public sector banks, private sector banks, commercial banks, foreign banks
and financial institutions who have lent money to people. This huge amount of
money lies idle and is not being recovered. This is public money. The
Government is indifferent. Laws are in place but are never implemented. The
bureaucrats are inactive and there are many supporters in the political circle also.
In the years 2002, 2003, 2005 and again in 2012, amendments have been brought
but to no avail.

The poor, marginal farmers do take loans from the banks but there are also
rich agriculturists who take credit but never repay. When small cultivators or
labourers default, immediate action is taken against them and they are put behind
bars. Their securities are grabbed and are rendered homeless. The land which is
attached by the law enforcing agencies might be growing commercial crops. So
the farmers also lose the produce along with the land. Thus the law should not be
enforced on these poor peasants. The Government always talks about ‘aam admi’
or common people. The banks should allow them to take loans on easy terms

which might improve their economic health and help them to survive.

“English translation of the Speech originally delivered in Bengali.
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I request the Government to take care of these hapless people and shield them
from the Debt Recovery Tribunal because it actually works in favour of the
wealthy people and the poor farmers are left in the lurch.

Another point is that the state cooperatives should be included in its ambit.
There are cooperatives who lend small amounts to the common people, marginal
farmers for agricultural activities. There are other minor institutions also which
lend to poor peasants on easy terms. These loans can also be recovered easily.
The Government should look at the poor and not only at the rich. We know that
the poor people actually do not have huge amount of overdue. There are 67,000
default cases which have been registered in the country. But only the
downtrodden people are harassed and punished. The strictness of law is
compelling the farmers to commit suicides. When the big industrial houses and
foreign companies are given relaxation, it is they who feel the pinch. So the
banking system should be strengthened for the progress of our economy. When
late PM Smt. Indira Gandhi nationalized the banks, the Congress party
campaigned that the banks would help the ordinary citizens or aam admi of the
country. But actually that did not happen. Only the well-to-do people were
benefitted by the banking system. They got the privileges and facilities while the
innocent farmers were driven to suicides gradually. The Bill must be referred to
the standing committee where erudite members can discuss and deliberate upon
the provisions of the Bill. This would help the Government get a clear picture of
the ground reality and come out with a much better and effective law.

With these words I thank you for allowing me to participate in this
discussion on Enforcement of Security Interest and Recovery of Debt Laws

(Amendment) Bill, 2011, and conclude my speech.
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SHRI AJAY KUMAR (JAMSHEDPUR): Mr. Chairman, Sir, many of my
colleagues have spoken on this issue. So, I am not going to repeat what has
already been said, but I want to bring to the attention of the hon. Minister a few
points.

One, the sense of the House is that it is a very important Bill and it should
go to the Standing Committee on Finance before we get it approved in this House.
I think, this 1s what everybody feels very strongly about.

Sir, if you look at this piece of legislation, as usual, it is very short on
details. Since the BIFR was not working, you created and gave the responsibility
to the Debt Recovery Tribunal. My esteemed colleague has said that the Debt
Recovery Tribunal has got 65,000 cases pending. There is no mention of how you
are going to expedite them.

Then, there is no mention of why there are non-performing assets worth Rs.
74,000 crore and who i1s responsible for them. Like a typical legislation, what we
want to do is that every time we bring an amendment thinking that the problem
should be shifted because the accountability of the executing agency is not there in
our country. There is no time spent on focusing on who is accountable. There is a
Debt Recovery Tribunal case pending with the stock market scam for the past
seven years. There is no work done on that. So, we believe that suddenly giving
this power to the banks will solve the problem.

The other problem is that when you take a loan in this country of less than
rupees one crore, it is my problem and for a loan above rupees one crore, it is a
problem of the bank. Like so many speakers have correctly said, we will continue
to harass the small people. Sir, through you, I would like to know whether there is
a provision where the Government will continuously come with a report on non-

performing assets. If you look at the number of non-performing assets, you will

find that 20 per cent of the people take 80 per cent of the loan. hat action are

we taking? We will focus only on 80 per cent poor people and will be wasting our

time in courts. A very good example is that in one of the courts in Delhi there are
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12 lakh cases pending. Out of the 12 lakh cases, 8 lakh cases are small amounts of
cheque bouncing. Similarly, in the Debt Recovery Tribunal we will get into this
because the amendment is extremely short on details.

So, my request, through you, is this. First of all, why did the BIFR fail?
What steps are you taking? What are the steps that you are going to take with the
BIFR? How are you going to get the Debt Recovery Tribunal to be more efficient?
Will you submit a report on the Non-Performing Assets (NPAs)?

It is correctly said that the NPA is much bigger, and over Rs. 200,000 crore
has been restructured. Now, if this is the way the Government continues to
restructure the loan, then it is going to lead to a very serious situation. So, my
request to you is once again that we need details on this. How are you going to
have a time-bound provision for Debt Recovery? Are you going to go after the big
people instead of wasting your time only after the small people?

I would request you and request the Government that we need to put more
meat in our legislation in terms of accountability. Why it is that Debt Recovery
Tribunal i1s having 65,000 cases pending? Why are these cases pending for seven
years? Further, they believe that they have shifted the problem from BIFR to Debt
Recovery Tribunal, and the country will become very performing and all assets
will start working. It is actually walking away from the fundamental fact that you
are not executing at the ground level and taking action. We believe that the piece
of legislation will hold the Executive more accountable in terms of execution;
come out with a White Paper as to who are the NPA and whom do they belong to;
and also in the restructuring of loans, which happened of over 2 lakh crore, what
steps the Government is taking?

I want to conclude by saying that if you are a small farmer / transporter,
then immediately your properties will get seized and this is where we need to
focus as peoples’ representatives. What action is the Government taking? In
conclusion, I would say that we need to give it to the Finance Committee to put

more meat in the legislation. The legislation is very thin on details. We have just
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said that the Debt Recovery Tribunal will solve all our problems. It has not solved
all our problems as 65,000 cases are pending, and most of them are pending for
seven years. The White Paper of the RBI should give a Performance Report every
year on the NPAs. It is 50,000 crore, 70,000 crore, and next year, it will become
100,000 crore despite this legislation. So, I would request the Government to
kindly consider this.

Sir, I thank you very much for the opportunity to speak.
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db 7 ¥8 fFrow fear 8 f 1 QUi qou vagerd B S9 doaeiic ¥ &Sl fhar Smel gaer

PHEPR § AU qd FHAG BT B

MR. CHAIRMAN: Shri Yashwant Sinha.
SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, please allow me to say a few
words about my Party’s stand regarding this matter.

MR. CHAIRMAN: Okay.
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SHRI S. SEMMALAL: Sir, I am not going to make any speech, and I will only be
stating my Party’s stand on this matter.

Mr. Chairman, Sir, as far as this Bill is concerned, it should have been
referred to the Standing Committee on Finance. Though the Bill has been taken up
for discussion, it is not too late. At any time, the Bill could be referred to the
Committee. So, my humble request is that the hon. Chairman may be pleased to

refer this Bill to the Standing Committee on Finance.
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SHRI YASHWANT SINHA (HAZARIBAGH): Thank you, Sir. I did not wish to
intervene in this debate and I am not going to speak on the merits of the Bill. I am
just going to reiterate the suggestion which has just been made by the hon.
Member. This Bill was introduced in the last Winter Session, and it is coming to
this House for consideration and passing exactly after one year. Even if it had been
referred to the Standing Committee on Finance, I am sure the Standing Committee
would have given its report and the Bill would have been then available for
consideration of the hon. Members of this House in all its aspects and
ramifications because the Standing Committees do apply their mind to the Bill.

I would even now earnestly appeal to the Government, Sir, in view of the
fact that it has taken one year to bring the Bill before the House, to refer it to the
Standing Committee on Finance, accept the sense of the House which has emerged
after this discussion, and let the Bill be considered, again, by this House after it
has been deliberated upon by the Standing Committee. This is the appeal that I
wanted to make, through you, to the Government. Thank you.

SHRI GURUDAS DASGUPTA : Sir, this is the appeal of the entire Opposition.
Let us see how far the Government responds to the opinion of the Opposition. ...
(Interruptions)

PROF. SAUGATA ROY : This is the opinion of our Party also.

MR. CHAIRMAN: Please sit down. Please do not disturb now. The hon. Minister

1s on his feet.
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Chairman,
this is an Act which was first passed in the year 2002. When Dr. Raghuvansh
Prasad Singh said that it has a very complicated name, all I can say is that this
name came in the year 2002 and, that is why, in common parlance, this is referred
to as SARFAESI Act because otherwise the name is a very long name.glerwise,
the name is a very long name. It is like some South Indian names which are very
long. This Act has been amended once by Act 30 of 2004 and then in the working
of this Act, some difficulties were experienced. The Bill was drafted. The Bill
was introduced in the Lok Sabha on 12" December, 2011 by my distinguished
predecessor. Immediately, he wrote a letter to the Speaker requesting that the Bill
be taken up in the Winter Session which was on-going or in the Budget Session
and it should be passed before the end of the Financial Year. The hon. Speaker in
her discretion accepted the suggestion and, therefore, did not refer this Bill to the
Standing Committee. So, there is a history why this Bill did not go to the Standing
Committee. And I agree with hon. Shri Yashwant Sinha that if this request had
not been made or if the Speaker had turned down the request, this Bill would have
gone to the Standing Committee and perhaps, it would have been reported by now.
But now to tell me or to tell the House or tell you, that in December, 2012, when
the Bill finally has found an opportunity to be discussed in this House, let us refer
it to the Standing Committee, I submit, would defeat the very purpose for which
this Bill was sought to be introduced in December, 2011 with the request that it be
taken up in that Session and to be passed in that very session, and if not, in the
Budget Session.

I think when the objection was raised by hon. Member Prof. Saugata Roy,
on the instructions of the Speaker, a ruling has already been given. The Speaker in
her discretion has decided that the Bill will be discussed and passed in this House.
So, my respectful request is that while I do appreciate the views expressed by the

hon. Members that perhaps in 2011, this Bill could have been referred to the
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Standing Committee, my respectful appeal is please do not press that argument
now. We have got this Bill finally listed for a debate in 2012 and it is necessary in
the interests of the very banking system that everybody was keen to protect that
this Bill should be passed now. These are purely technical amendments. And I am
willing to explain each amendment to say that no major changes are being brought
about except to fill the gaps which have been found in the working of the Act.

The second point is that this Bill does no harm to any farmer or to any poor
lender because by definition, these Bills do not apply to loans of less than Rs. 10
lakhs. The Debt Recovery Act does not apply to loans of less than Rs. 10 lakhs.
And I will read Section 1 sub-section (4). It says that the provisions of this Act
shall not apply where the amount of debt due etc. is less than 10 lakh rupees. And
in the case of SARFAESI Act by virtue of section 31, the Act does not apply to
any security interest created in agricultural land. Therefore, these Acts really do
not mean any harm to any poor farmer or any poor borrower. These Acts are
intended to recover large loans especially loans from the Corporate Sector, the
loans which have been borrowed and then there is wilful default in paying these
loans. So, there has been extensive consultation with banks and the RBI and with
the DRT, because the DRT is the one that deals with these cases and therefore,
after that, these amendments were drafted in the year 2011 and that is how, the
Bill has been brought forward.

Now, Shri Adsul has asked the question. 1 did not want to interrupt him.
He asked a very valid question. Why is the multi-state cooperative bank notified
and why are other banks not notified? The answer is that they have been notified.
Under Section 2(i)(c) “banks” means, such other banks which the Central
Government may by notification specify. By notification dated 28" January, 2003,
Cooperative banks have been notified and by notification dated 17" May, 2007,
Regional Rural Banks have been notified. So, all the banks have been notified.

B
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I am very grateful to you for your support. This is the only issue on which you
wanted a clarification. I am happy to give the clarification.

Yes, NPAs are a problem. But NPAs in this country have been well under
control when the economy was doing well. Between 2006 and 2011, the NPAs
have been controlled to below three per cent. In 2006 March, it was 3.48 per cent
gross NPA. Since then, for five years, it was below three per cent....
(Interruptions)

SHRI GURUDAS DASGUPTA : May I ask the number?
SHRI P. CHIDAMBARAM: Let me finish.... (Interruptions)
MR. CHAIRMAN : Nobody disturbed you when you were speaking.

... (Interruptions)
SHRI GURUDAS DASGUPTA : I am not disturbing. I am only asking. Hon.
Minister may be delighted to let us know the volume. It is a jugglery of words....
(Interruptions)
SHRI P. CHIDAMBARAM: Let me finish. I heard everyone of the 13 Members.
Let me finish and then you can ask any question.

It was 2.66 per cent, 2.39 per cent, 2.44 per cent, 2.5 per cent and 2.37 per
cent. If the volume goes up, and if the percentage of NPA remains the same, that
means the total lending has gone up substantially. That is why the percentage
remains the same or roughly around two and a half per cent. The two and a half
per cent gross NPA in a developing country is not unusual. The two and a half per
cent gross NPA in a developing country is not unusual because there will be a
certain number of defaulters in different sections — farmers and even self-help
groups. Among the best repaying groups, there is an NPA of between one per cent
to two per cent. Do you then say that the entire self-help group movement is a
willful defaulter? You do not say that. There will be an NPA of one or two per
cent. If everybody pays the loan, there will be no NPA. But I know of no country
where everybody repays the loan. And net NPAs were well under control, a little

over one per cent, because the banks were providing for it and the regulator has
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been strict for many years. I do not take any credit for this. Every successive
Finance Minister can take credit for this because the regulator has been very strict
and provision has been made to keep net NPAs only to a little over of one per cent.

What has happened in the last couple of years is that because of the
challenges to the economy, because of the stress in the economy, several sectors
are not doing well. And because several sectors are not doing well, gross NPAs
have indeed risen above three per cent. It is now about approximately 3.5 per cent.
But even so, because we make provision, because the RBI is very strict in
requiring the banks to make provision, the net NPA is still only 1.62 per cent. The
gross NPAs are over three and a half per cent but the net NPA is only 1.62 per
cent. The effort is to ensure that sectors which are under stress are helped to get
out of this difficult time and from units which are making money, we must recover
the loans. Units which are genuinely stressed must be helped. I did answer a
question. I said that there must be some hand-holding in a time of stress so that
they all do not become bankrupt or insolvent. They come out of the stress. We
have to protect employment; we have to protect jobs; and we have to protect
manufacturing. They will come out of the difficulty, once the economy recovers.
We are going through a difficult time. And it is this difficulty which is reflected in
this rising gross NPAs. But let me tell you, thanks to the RBI, thanks to the strict
vigilance, thanks to the provisions made, the net NPAs are well under control.
There is no reason to think that our banking system is in difficulty. In fact, many
Members rightly complimented the banking system. When over a thousand banks
failed in the United States, not one bank in India failed.... (Interruptions) E
Because of good regulation, good governance, good provisioning and the growth
of the banking system, more people are depositing money and more people are
able to borrow money.

Banks are expanding. When banks expand into newer areas there would be
some difficulty in the early years. In fact in 2009-10 we opened 5,192 new
branches; in 2010-11, 5,314 new branches; and in 2011-12, 6,503 new branches.
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We are opening new branches at the rate of about 20 per day. Twenty branches per
day is not easy to open, 20 branches per day are being opened. Even so, there are
many parts of India which are un-banked and we must open many more branches.
It is our intention to open many more branches.

Frankly, as Mr. Adsul rightly pointed out, there is nothing controversial
about any section. The sections are self-explanatory. In fact nobody had any
serious quarrel about any of the amendments, the substance of the amendments. So,
it is perhaps not necessary for me to detail each amendment. There is nothing very
controversial about any amendment.

There were some larger general issues raised. Who are the ARCs? There
are 14 ARCs. One ARC actually has 60 per cent of the business and this is an
ARC, Arcil, promoted by the public sector banks. So, the biggest ARC in the
country is promoted by the public sector banks and that has almost 60 per cent of
the business. Other ARCs have now come into being and they will of course get
their share of business. But there are 14 ARCs.

Next question is: Is there a regulator for ARCs? Yes. The Reserve Bank of
India is the regulator for ARCs. They have to get a licence from the Reserve Bank
of India and the Act provides how the Reserve Bank will lay down guidelines to
regulate the ARC:s.

Mr. Sanjay Nirupam asked about a report on the working of the ARCs. Yes,
there was a Committee which looked into the working of the ARCs. They pointed
out that certain accounting methods followed by the ARCs were not in conformity
with the standards. That report has been accepted and Arcil’s accounts were recast
in accordance with the recommendations, and RBI has accepted the recast
accounts.

There was some reference to adjournments, by Mr. Sampath. I think he is
pleading for poor lawyers who want more adjournments. In one breath he is saying
that he is pleading for the banks who have to recover and in the same breath he is

pleading for the defaulter. Mr. Pinaki Mishra said that 64,000 cases are pending.
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Why are 64,000 cases pending? One reason is inadequate number of DRTs. I
agree, more DRTs must be opened. We will open more DRTs. That requires
infrastructure, finding judges, etc., but we will open more DRTs. I will look into
your request that one more DRT should be opened in Kerala.

But cases are pending because the cases drag from weeks to months and
from months to years. Therefore, we are limiting the number of adjournments a
case can take. All these cases are where the security interest has been secured by a
number of documents. There is really nothing by way of evidence to be given. It is
all documented loans. Any number of documents are there to show that the person
has taken the loan and the person has defaulted. Therefore, we are putting a cap on
the number of adjournments a person can take.

How many adjournments should a case take? We said if there are ‘x’
number of respondents, limit the adjournments to six. Otherwise, limit the
adjournments to three. What is wrong with that? One day or the other, these cases
have to be decided. We cannot go on giving adjournments for the sake of asking.
Then, why 64,000, 640,000 cases will start pending. These cases can and should
be disposed of in one or two hearings because these are all perfectly documented
cases. There is really no great controversy about these cases. Therefore, I think the
provision limiting the number of adjournments is a wholesome provision. It does
not deny the borrower the right of a complete inquiry. Six adjournments, is that
not enough to dispose of a case?E

I would respectfully request my fellow-lawyer Member, Shri Sampath not
to make an issue as to why I am limiting the adjournments. In fact, we should limit
the adjournments so that the cases are disposed of.

Then there was a question about pendency, about which I said. SARFAESI
Act has overriding effect. If you have looked at section 35 — this was asked by
Shri Pinaki Misra again — of the SARFAESI Act, it does give this Act overriding
effect over other laws. He said that we must take away even the writ jurisdiction.

That is not possible. He knows better than I do. ... (Interruptions)
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MR. CHAIRMAN : Please do not disturb now.
SHRI P. CHIDAMBARAM: You cannot take away the writ jurisdiction. ...
(Interruptions)
MR. CHAIRMAN: What is this? Nothing will go on record. Nothing will go on
record, except what the hon. Minister says.

(Interruptions)” ...
SHRI P. CHIDAMBARAM: We cannot take away the jurisdiction of the High
Court or the Supreme Court, under article 226 and article 32; we can only take
away the powers of the civil court. The powers of the civil court can be restricted,
but we cannot restrict the powers of the High Court . ... (Interruptions) Please
listen to me. I know you are an eminent lawyer, but please listen to me. ...
(Interruptions) 1 do not claim that at all. ... (Interruptions) We cannot restrict the
powers of High Court and the Supreme Court. Therefore, we have to leave the
power under article 226 and article 32 in tact, but the powers of the civil court
have been overridden. This Tribunal will have the powers to decide these cases.

There were some references to a couple of companies — individual cases. It
may not be proper to discuss any individual cases. But let me assure you that in no
case, will I allow any special favour to be shown. A particular case was mentioned,
where there was a huge NPA; the strictest action is being taken by the banks, in
asking them to put up the money upfront before any kind of accommodation can
be given; no fresh loans are being given. In fact, the Tax Department has taken
severe action in attaching those assets. So, no favours are being shown to any one,
irrespective of whoever he may be. The law is taking its course.

Sir, as far as the merits of the amendments are concerned, I respectfully
submit this. Perhaps it is not necessary to discuss the merits of the amendments.
These amendments are purely amendments which have been made to make the
Act more effective in its working, and to plug the loopholes that have been

discovered in the application of the Act. These amendments are intended to help

* Not recorded.
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the banks; the banks have been fully consulted. These amendments have been
intended to help the DRTs to quicken the process; the DRTs have been fully
consulted.

I would, therefore, request that these amendments be adopted. If, at the
stage of third reading, any hon. Member has any difficulty about any particular
amendment, I am willing to explain the amendment. But otherwise, these
amendments are self-explanatory. I would respectfully request the House to kindly
pass these amendments. ... (Interruptions)

MR. CHAIRMAN: No. All the hon. Members cannot speak at the same time.
Please let him speak.

... (Interruptions)
SHRI YASHWANT SINHA : Sir, a very reasonable suggestion has been made
that the Bill be referred to the Standing Committee. It is not even accepted; so, we
walk out. ... (Interruptions)
15.58 hrs.

At this stage, Shri Yashwant Sinha and some other
hon. Members left the House.

SHRI BASU DEB ACHARIA : What is the difficulty in referring the Bill to the

Standing Committee? ... (Interruptions) We are also walking out.

15.58 > hrs

At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.

SHRI GURUDAS DASGUPTA : Sir, we are walking out in protest. ...
(Interruptions)
15.59 hrs

At this stage, Shri Gurudas Dasgupta and some other
hon. Members left the House.
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MR. CHAIRMAN: The question is:

“That the Bill further to amend the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002
and the Recovery of Debts Due to Banks and Financial Institutions
Act, 1993, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of
the Bill.

The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill. E

16.00 hrs

Motion Re: Suspension of Rule 80 (i)

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.3 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved. ”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.3 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved. ”
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Amendment made:

134

The motion was adopted.

New Clause 2A Amendment of section 5

Page 2, after line 8, insert—

2A. In section 5 of the principal Act, after sub-
section (4), the following sub-section shall be
inserted, namely:-

“(5) On acquisition of financial assets under sub-
section (1), the securitization company or
reconstruction company, may with the consent of
the originator, file an application before the Debts
Recovery Tribunal or the Appellate Tribunal or
any court or other Authority for the purpose of
substitution of its name in any pending suit,
appeal or other proceedings and on receipt of
such application, such Debts Recovery Tribunal
or the Appellate Tribunal or court or Authority
shall pass orders for the substitution of the
securitization  company or  reconstruction
company in such pending suit, appeal or other
proceedings.”.’. 3)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

“That new clause 2A stand part of the Bill.”

Clause 4

Amendments made:

The motion was adopted.
New clause 24 was added to the Bill.
Clause 3 was added to the Bill.

Amendment of section 13

Page 2, after line 31, insert—
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‘(c) in the opening portion of sub-section (9), and in the Explanation
thereto, for the words “three-fourth”, occurring at both the places,
the words “sixty per cent” shall be substituted.”.”.  (4)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:
“That clause 4, as amended, stand part of the Bill. ”

The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 to 11 were added to the Bill.
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Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.5 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved.

MR. CHAIRMAN : The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.5 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved. ”

The motion was adopted.

New Clause 11A Amendment of section 15

Amendments made:

Page 5, after line 34, insert—

11A. In section 15 of the principal Act, in sub-section
(2), the following proviso shall be inserted, namely:--

“Provided that the Central Government, during the
pendency of the inquiry against the Presiding Officer
or a Chairperson, as the case may be, may, after
consulting the Chairperson of the Selection Committee
constituted for selection of Presiding Officer or
Chairperson, pass an order suspending the Presiding
Officer or the Chairperson, if it is satisfied that he
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should cease to discharge his functions as a Presiding
Officer or Chairperson, as the case may be.”.”. (5)
(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:

“That new clause 11A stand part of the Bill.”

The motion was adopted.
New clause 114 was added to the Bill.
Clause 12 was added to the Bill.

Clause 13 Amendment of section 19
Amendments made:
Page 6, after line 15, insert---

‘(aa) after sub-section (3), the following sub-section shall be
inserted, namely:-

“(3A) If any application filed before the Tribunal for recovery
of any debt is settled prior to the commencement of the hearing
before that Tribunal or at any stage of the proceedings before
the final order is passed, the applicant may be granted refund of
the fees paid by him at such rates as may be prescribed.”;

(ab) for sub-section (5), the following sub-section shall be
substituted, namely:-

“(5) The defendant shall, within a period of 30 days from the
date of service of summons, present a written statement of his
defence:

Provided that where the defendant fails to file the written
statement within the said period of 30 days, the Presiding
Officer may, in exceptional cases and in special circumstances
to be recorded in writing, allow not more than two extensions
to the defendant to file the written statement.”:

(ac) after sub-section (5), the following sub-section shall be
inserted, namely:--
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“(5A) After hearing of the application has commenced, it shall
be continued from day-to-day until the hearing is concluded:

Provided that the Tribunal may grant adjournments if
sufficient cause is shown, but no such adjournment shall be
granted more than three times to a party and where there are
three or more parties, the total number of such adjournments
shall not exceed six:

Provided further that the Presiding Officer may grant such
adjournments on imposing such costs as may be considered

2% 9

necessary.”.’. (6)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:
“That clausel3, as amended, stand part of the Bill. ”

The motion was adopted.
Clausel 3, as amended, was added to the Bill.
Clause 14 was added to the Bill.
... (Interruptions)
Motion Re: Suspension of Rule 80 (i)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.7 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved. ”
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MR. CHAIRMAN : The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.7 to the Enforcement
of Security Interest and Recovery of Debts Laws (Amendment) Bill,
2011 and that this amendment may be allowed to be moved. ”

The motion was adopted.

New Clause 15 Amendment of section 36

Amendments made:
Page 6, after line 28, insert—

15. In section 36 of the principal Act, in sub-section (2),
after clause (c), the following clause shall be inserted,

namely:-
“(cc) the rate of fee to be refunded to the applicant under
sub-section (3A) of section 19 of the Act.”.”. (7)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:
“That new clause 15 stand part of the Bill.”

The motion was adopted.

New clause 15 was added to the Bill.E
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Clause 1 Short title and commencement
Amendment made:
Page 1, line 6, for “2011”, substitute “2012”.  (2)
(Shri P. Chidambaram)
MR. CHAIRMAN : The question is:
“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1, for “Sixty-second”, substitute “Sixty-third”. (1)
(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
MR. CHAIRMAN: The Minister may now move that the Bill, as amended, be
passed.
SHRI P. CHIDAMBARAM: I beg to move:
“That the Bill, as amended, be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill, as amended, be passed.”
PROF. SAUGATA ROY : Sir, at this stage, I want to say something. ...
(Interruptions)
MR. CHAIRMAN: Please do not disturb him. Let him say.

... (Interruptions)
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MR. CHAIRMAN: Hon. Member, I have allowed you . You please address the
Chair.

... (Interruptions)
PROF. SAUGATA ROY : Sir, I just want to make one point. Firstly, we are not
happy with the explanation which the Finance Minister gave for not referring the
Bill to the Standing Committee on Finance. Secondly, I did not hear any
explanation from him as to why they have decided to bring 49 per cent FDI in
asset re-construction companies. What is the need for raising the cap on FDI as
far as asset re-construction companies are concerned for reviving companies
which have given sick or bad loans? He has not explained that. I hope that he
clarifies it or is it just to show that he is for reform and for opening the door to FDI?
SHRI P. CHIDAMBARAM: Sir, as far as the first point is concerned, I have
already explained why a Bill introduced in 2011 by my distinguished predecessor
with the request that it need not be referred to the Standing Committee should not
be referred now after 12 months. I have given my explanation. Some are satisfied
and some are not but that is life.

As far as FDI in ARCs is concerned, this is not being brought for the
present Bill. The Reserve Bank of India by a circular dated 11™ of November,
2005, has permitted FDI in equity in ARCs up to 49 per cent. This has been the
FDI since 2005. However, you will be happy to know that the actual FDI in only
one company is about 31 per cent. In about nine of the companies, there is no FDI
at all. In Arcil which is the biggest company, there is only an FDI of 15 per cent
and in other companies there is a small amount of FDI.

Now the question is why do we need FDI. Nobody is imposing FDI. It is
quite possible that a re-construction company can be run without FDI but asset re-
construction and securitization are extremely technical subjects. First of all, we
did not have any re-construction companies in India. We do not have
securitisation companies in India until this Act was passed. So, we have no

experience of securitisation and asset reconstruction. When the first one was
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floated by public sector banks at the instance of the Government, perhaps they
thought that it may be useful to draw upon the experiences of other countries
which have successfully done asset reconstruction and securitisation. Therefore, a
window was opened for FDI and that window has been used only partially in a
few companies. It is quite possible that window will be closed. As we gain
experience we may not require FDI. But I think since asset reconstruction and
securitisation are extremely advanced instruments, extremely sophisticated
instruments, perhaps the RBI felt at that time that it is wise to allow a window for
FDI. But as I said, the window has not been exploited; the window has not been
misused. In fact, many companies do not have FDI.

MR. CHAIRMAN : The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.
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16.12 hrs

THE BANKING LAWS (AMENDMENT) BILL,2011
MR. CHAIRMAN: The House would now take up item no. 14 — The Banking
Laws (Amendment) Bill, 2011.
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move
that the Banking Laws (Amendment) Bill, 2011 be taken into consideration...
(Interruptions) The Banking Regulation Act... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Sir, there is a question of procedure
here. We all have given notice... (Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Sir, my point is very simple. The
point is that the hon. Finance Minister wants the approval of the House to suspend
certain rules. The House must concur with him in order to enable the Suspension
of the Rule. I am objecting to it and we do not agree to suspend the rule...
(Interruptions)
SHRI BASU DEB ACHARIA : Sir, the hon. Minister has made a proposal to
suspend the rule to bring certain amendments. You may kindly take the sense of
the House in this regard and see if the House would agree for suspension of certain
rules which the hon. Minister has sought for.
i Terda Rier (FoiamT): I9Tafy weiey, & o0 ST HA @ AT TAIRIYE R §Y
MY e BT =Tedr g1 H I8 A Yo A BE g b 39 e o1 o gfaew &, § aRkew
H TE O BT g, WATOR WR a1 @l gl I8 el S B & a8 WAST AT DI T,
ST HHS B RAEIRY o Wit e St @ RIHTRY BT HHR HH & I8 WDHR I8
et oS | o1 g|H He&l 1 IodT 8, Sl 89X i [SREFavs Heflg 1 3o/ Bl
16.14 hrs (Dr. Girija Vyas in the chair)
Te1 I8 7 o5 w2 #AEey 7 w388 @ ofdia U Aifew oifw A feam 21 w9 Aifew #

I I8 HEl ¢ [ amendment number 3 to the Banking Laws (Amendment)

Bill should be taken up for consideration in this House in relaxation of sub-clause

(1) of rule 80. Now, &l 80 @I dleidl &7 #sH, MU fohad My <@l Rule 80
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says that the following conditions shall govern the admissibility of amendments to
clauses or schedules of a Bill 5 & ¥ @ 8 €1 (1) An amendment shall be
within the scope of the Bill and relevant to the subject matter of the clause to

which it relates. Now, the Minister under rule 388 is seeking an exemption from

this rule. Why does he have to seek an exemption? SKEIRCICRUCN IS I LY
JgeIHdT TSl {6 S wegd 98 W ©, that is not within the scope of the Bill and does
not relate to the subject matter of the Bill, 3R a8 dNgT @Y &1 fa91 #Re W drerd g¢
H AR YT HEA dredl § [P A8 S [ T HHE B AT AT AT Al ST HHS |
RAmIRE & A1 I Fed | dlel fQArl 38 94 ¥ $B J9gd 4 WIeR &R oy, dfe
oM B A FF A9 W Y graae o Sirs Ry € R a8 9w w1 9w T a8
gl fo/ deftst & oI A aomer g w8 §, "X 1Y b Xgere vae 1949 &l

Clause 8 of the Banking Regulations Act, 1949 is relating to prohibition in

trading of futures, commodity exchanges and all that.

S WRHR HIMET A1 7, S99 Weled o8 H 9@ uAT U1 i | 39 fad & ugel
T Bl 91 8 IS oA, 3T Wpelled g H, HANSE Ry H A 9 JuAT A1 oA A
JPT BT RIT BH BN Ig FET AU 8| T8 W HAIsell 989 90 81 § 961 ep g9fary ax
@l g, Hife HAlsell Aed 9D Usel HHI! HAY & FAl I I I1e 81N, g4iferg # Mfise
PIT B BT T 39 A& H 6 ol 9 39 e | UW g7l S 918 wfST el § T3
I AUl RABIRE & A1y R 9t Bl el f&a1] S9e a8 WReR 4 39 f9dd 3 <«
dee fhy a1 S I T HHS DI IR & 18’ I gy AV dengd syl
AU G SIS @ d16 O 8HY WRGR W 9ed H Tal, ¥9ed & 9ex Mded feur B s
QIART TIST ST BT Wl TG, H AIgell ATed DI YHIOR § b I/ 59 14 Pl WIHR
B Y BHIS e Bl QT WheT HHS Bl wol1| fR Lfew A 1 IR faR b
39 faat &1 e fal



rjs
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# fa<1 #3939 ORISE &l BIc B §U I8 3MMUE Yo H 1 Al dredl g & 3
R A 31, O ® KR A 7 GaR B o1, g8f a9 9 @®@ 98 Sl &l s9fery
I IMIH 2 fh I8 It Qa1 LT HAE | oM WY, I8 H S 3MUE H_AT ATl

g...(cgggm)

MADAM CHAIRMAN : Hon. Minister, have you got to say something?

... (Interruptions)
MADAM CHAIRMAN: No, he is not answering. I will give my ruling but if the
hon. Minister wants to say something on this matter, I am allowing him.
Otherwise, [ will give my ruling.

... (Interruptions)
Qe R Af WA N 3 P AEd § A1 9w G o, T A o wh & <@
gl

. (erE)

16.19 hrs

At this stage, Shri Kalyan Banerjee, Shri P.K. Biju and some
other hon. Members came and stood on the floor near the Table.

... (Interruptions)
SHRI P. CHIDAMBARAM: This Bill was introduced in 2011. Let me explain the
grounds... (Interruptions) You do not want to listen to the reply.... (Interruptions)
Please listen to me.... (Interruptions)
MADAM CHAIRMAN: Please listen to the Minister. Otherwise, I will give my
ruling.

... (Interruptions)
MADAM CHAIRMAN: Please go back to your seats. My ruling is reserved.

... (Interruptions)
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SHRI P. CHIDAMBARAM: I am going to reply to your point. I am not running
away from here. You have made your point and I will reply to it. ....
(Interruptions) You have raised your point aE I have to reply to it....
(Interruptions)
He has raised an objection. I am ready to reply. ... (Interruptions)
MADAM CHAIRMAN : Please listen to me.
... (Interruptions)
QUMY AEGAT ¢ 3MU AU Afeoiae AT € afdhT SR &Y BfeldT a1 31l qret 2.
... (Interruptions)
MADAM CHAIRMAN: You have to listen to the Chair. ¥ wferT @t 2
... (Interruptions)
MADAM CHAIRMAN: You have to listen.
... (Interruptions)
SHRI P. CHIDAMBARAM: I am ready to reply. ... (Interruptions)
MADAM CHAIRMAN: The Minister wants to speak. Let him speak first.
... (Interruptions)
[UMfA ARG, 37T W1 A G |
MADAM CHAIRMAN: The House stands adjourned to meet again at 4:45 p.m.

... (Interruptions)

16.22 hrs
The Lok Sabha then adjourned till Forty-Five minutes past
Sixteen of the Clock.

__E


Usha
d. By f3 

reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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16.45 hrs

The Lok Sabha re-assembled at Forty-Five minutes past Sixteen of the
Clock.

(Dr. Girija Vyas in the Chair)

BANKING LAWS (AMENDMENT) BILL, 2011-Contd.
SHRI BASU DEB ACHARIA (BANKURA): Madam, this Bill should be sent to

the Standing Committee.... (Interruptions)

16.45 ' hrs
At this stage, Shr Kalyan Banerjee, Shri M.B. Rajesh and some other hon.
Members came and stood on the floor near the Table.
MADAM CHAIRMAN : Hon. Minister, do you want to say something? I think
he wanted to say something.
... (Interruptions)
SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That the Bill further to amend the Banking Regulation Act, 1949,
the Banking Companies (Acquisition and Transfer of Undertakings) Act,
1970 and the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 and to...”

MADAM CHAIRMAN: Hon. Members, please sit down. Please take your
seats.
... (Interruptions)

QAT ARG ¢ 37T (Y S8 W I3 13T
... (9Er)
[HITY AT ¢ 37T 37T S8 W 98 A1ZY
... (9ur)
MADAM CHAIRMAN: I am giving the Ruling from the Chair. Please sit

down. Please take your seats.
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16.46 hrs
OBSERVATION BY THE CHAIRMAN

Moving of Motion for Suspending Rule 80 (i)

MADAM CHAIRMAN: Hon. Members, this objection should have been raised
at the time of clause by clause consideration, but, anyhow, a few hon. Members
have already raised the objection. So, I give my ruling. In this context, I would
like to inform the House that whenever requests are received from the Ministers
in-charge of the Bills for suspension of Rule 80 (i), the practice has been to allow
the Minister concerned to move the Motion.
... (Interruptions)

MADAM CHAIRMAN: As such, it is not for the first time that the Minister in
charge of a Bill has been permitted to move the Motion for Suspension of Rule 80
().

Therefore, as per past practice and exercising her power under Rule 388,
the hon. Speaker has permitted the hon. Minister to move the Motion for
Suspension of Rule 80 (1).

... (Interruptions)
[UTIfY WEIEA @ 37T B8 A f$dC 8M Af|
st 3R RiE Srpy (FIRTR, R.u.): 9wl weem, asw oy # TE ¥ i(=rasT)
QU AEIGT : 37T AT SR D1 1A G ey | Flrol g Feliol e 8 Qo |
.. (eraE)
$it IrRTT R ST ¢ JHIURT WEIedl, U Hewqul f[9d IR F@l B Bl d1d Bl ©, offdhd
TS B 3SR # & BRm, a1 7 Iy W a1 G W SR T H H wed H U I @

TS| (FaET) I8 9gd Ao Ul 95 gl(gaem)




10.12.2012 149

MADAM CHAIRMAN : The House stands adjourned to meet again on Tuesday,
the 11" December, 2012 at 11.00 a.m.

16.50 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, December 11, 2012/Agrahayana 20, 1934 (Saka).
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